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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of tine Advocates Act, 1961) 

***** 

NOTIFICATION 

No: '-. CJ Lf e-ff' :/_&,;t_i; .. /RG/LP Dated:aC.-03.2024 

Provisional admission as an Advocate, granted under· the 

Advocates Act, 1961 in favour of: 

Ms. Nancy Mahajan 
D/0 Madan Lal Mahajan 
RIO H.No.14, Indira Colony, Camp Road, Talab Tillo, Jammu 

vide Notification No.I09 dated 22.10.2020 has been declared as 

Absolute/Final. 

By Order 

v~~~ 
No: 1:fJ_q- 3d= RGILP. Dated: M'".03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. ·Ms. Nancy Mahajan, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 2CJS crf ~ ;Uf /RG/LP Dated:~-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tejasvini Anand 
D/0 Vinod Anand 
RIO H.No.119, Mohalla Afghana, District Jammu 

vide Notification No.106l of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order 

wU~~ 
No: Js":!;> r .... l; I( - RGILP Dated: a-6 · .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tejasvini Anand, Advocate 

...... for information and necessary action. 

v~~~d~ 
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IDGH COURT OF. JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ;l_qt tr/( fl_ol.l( /RG/LP Dated: t76.03.2024 
" 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mukesh Kumar 
S/0 Madan Lal 
RIO KuluHand, Ward-2 (Vis~al Pura), Tehsil Bharath Bagal, District Doda 

vide Notification No.1057 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

~dl, ~~Adm.) 
)y ~~ 

No: +~ lfs-- S:/1 -- RGILP Dated: 6-t .. 03.2024 
• 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mukesh Kumar, Advocate 

...... for information and necessary action. 
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.IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: '!Lq t- c:{ ~).){ /RG/LP Dated: ~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Michael Singh Dogra 
S/0 B. Singh Dogra 
RIO Chak Chua, Bari Brahamna, Tehsil Bishnah, District Jammu 

vide Notification No.615 of 2021/RG/LP Dated 05.07.2021 has been 

declared as Absolute/Final. 

By Order 

~dl.~~m.) 
~ ~y 

No: "'::f-5"5"3 ~ t-e - RGILP 

Copy forwarded to the: -

Dated: a-& '.03.2024 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Michael Singh Dogra, Advocate 

...... for information and necessary action. 



IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

N~- ;)_qo "1JJfl»>/R~ 

5 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Majid Hussain Paray 
S/0 Altaf Hussain Paray 
RIO Sartingal, Tehsil Bhaderwah, District Doda 

vide Notification No.487 of 2021/RG/LP Dated 07.06.2021 has been 

declared as Absolute/Final. 

By Order 

No: :{S /if- b@ ... IRGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Majid Hussain Paray, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 2 q q 17f! :Lt>Ll( /RG/LP Dated:ac) .. 03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Janit Gupta 
S/0 Mukesh Gupta 
RIO H.No.131, Malhotra Street, Tehsil & Dsitrict Jammu 

vide Notification No.598/2022/RG/LP Dated 27.05.2022 has been declared 

as Absolute/Final. 

RG/LP 

·~~~d~ 
Dated: ~ ... 03.2024 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association,· Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Janit Gupta, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 3o I ~ ~,.,.., /RG/LP Dated: o~.03.2024 

Provisional admission as an Advocate, granted . under the 

Advocates Act, 1961 in favour of: 

Ms. Madhya Parvaz 
D/0 Parvez Ahmed 
RIO Gandoh, Tehsil Bhalessa, District Doda 

vide Notification No.76 of2022/RG/LP Dated 24.02.2022 has been declared 

as Absolute/Final. 

By Order 

egisfr'~dm.) 
~ 

No: ';J-:111£ .- ,rj~~ / vfJ RGILP Dated: ..!!!:_.03.2024 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Madhya Parvaz, Advocate 

...... for information and necessary action. 

~dl.~dm.) 
V VAY 

---~ 



_/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: o;:J-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Roshani 
D/OSewaRam 
RIO H.No.207-C, Ram Vihar, Old Janipur opposite Power House, Tehisl & 
District Jammu 

vide Notification No.999 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: ...Eit_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. . 
7. Ms. Roshani, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: o1- .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sakshi Bhat 
D/0 Pran Jee Bhat 
RIO H.No.540, Patoli Mangotrian, Tehsil & District Jammu 

vide Notification No.1582 of 2021/RG Dated 17.12.2021 has been declared 

as Absolute/Final. 

By Order 

No: -;Jf1 '~> 1- ~fl 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sakshi Bhat, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _3_o--'-'1--:+cJ_w__;rrv; __ ./RG/LP Dated: o :f-.03.2024 

Provisional admission as . an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Faiza Shafi 
D/0 Mohd Shafi Zargar 
RIO Illahi Bagh, Sheeshbagh, H.No.38, Tehsil & District Srinagar 

vide Notification No.779 Dated 19.09.2019 has been declared as 

Absolute/Final. 

By Order 

~k~~ 
RGILP Dated: v-1- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Faiza Shafi, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ...-:3;:;...~....:5"":..........,.-:lfr---)..-0-Vf-/.....;....__·/R G/LP Dated: o;t-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mukhtar Ahmad Gul 
S/0 Gh. Mohamad Wani 
RIO Goosu, Astanpora,Tehsil Rajpora, District Pulwama 

vide Notification No.739 Dated 19.09.2019 has been declared as 

Absolute/Final. 

By Order 

Addl. ~tPtedij 
RGILP Dated: o-:f .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mukhtar Ahmad Gul, Advocate 

...... for information and necessary action. 

Addi.R~~.) 
--~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Coundl under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: D":f .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates-Act, 1961 in favour of: 

Mr. Imraz lq hal 
S/0 Abdul Khaliq 
RIO Kallar Kattal (Mohalla Kohli), Tehsil Surankote, District Poonch 

vide Notification No.l33 of 2023/RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Imraz lq hal, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: o;J .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sadam Hussain 
S/0 Abdul Gani Khakmat 
RIO Bhimdassa, Tehsil Gool, District Ramban 

vide Notification No.1982 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

~~4t 
RGILP Dated: ..!2:1:_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sadam Hussain, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 3~a "/ 'iov'1 /RG/LP Dated: ~;J.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Danish Mirza 
S/0 Mohd Yaqoob Mirza 
RIO W.No.5, Rajal, Tehsil Nowshera, District Rajouri 

vide Notification No.1847 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: o -:f .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Danish Mirza, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: ~r-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Gohar Ali Manhas 
S/0 Saleem Ahmad 
RIO H.No.199, MCJ Gujjar Nagar,Tehsil & District Jammu 

vide Notification No.1859 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

~~d~ 
RG/LP Dated: ...!3:_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and . 

also keeping record of the same. 
7. Mr. Gohar Ali Manhas, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: ~1-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Balkees Kousar 
D/0 Nisar Ahmed Kanth 
RIO Hollar Lachdayaram, Tehsil & District Kishtwar 

vide Notification No.1838 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

RG/LP Dated: ~.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Jncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Balkees Kousar, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _;3~/.l....l -t,;--?o;...;;_Y'lf.;..,.._._----:IR G/LP Dated: o 1-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Bhavesh Bhushan 
S/0 Neiya Bhushan 
RIO W.No.l, Ramnik Vihar, Tehsil & District Kathua 

vide Notification No.1836 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

~~do 
tC~egistr¥r ~ 

RGILP Dated: o -;f- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bhavesh Bhushan, Advocate 

...... for information and necessary action. 

A(!_d~} (Adm.) 

JV ~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~sot ,:;y{0 "x=>)Jr. /RG/LP Dated: I~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Adnan Mushtaq Jaral 
S/0 Mushtaq Ahmed Jaral 
RIO Alanbas, Tehsil Ukhral, District Ram ban 

vide Notification No.1803 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rambar). 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. · 
7. Mr. Adnan Mushtaq Jaral, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: D';/- .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Adil Mushtaq 
S/0 Mushtaq Ahmed Jaral 
RIO Alan bas, Tehsil Ramsoo, District Ram ban 

vide Notification No.1802 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: CMo:t 7'1' RG/LP Dated: .!Et_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Adil Mushtaq, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated:or .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Anika Tak 
D/0 Mujeeb Ahmed Tak 
RIO H.No.194, W No.lO, Shakti Nagar, Tehsil & District Kishtwar 

vide Notification No.1787 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

~R~~~ 
RG/LP Dated: t> ;:f- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anika Tak, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ___,;,....3 __ 14~~r---~-r:t-'--_____;IR G/LP Dated: o ;;f. 03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abhishek Singh 
S/0 Karnail Singh 
RIO Ward No.3, Near G.M.S Karanbara, P/0 Sabar, Tehsil Mahanpur, 
District Kathua 

vide Notification No. 1786 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

~a w Registr~d~ 
RGILP Dated: o-;:f- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abhishek Singh, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: ~1 .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abhinav Sambyal 
S/0 Kulbhushan Singh 
RIO Kehli Mandi, Tehsil & District Samba 

vide Notification No.1785 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: o;:j- .0~.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abhinav Sambyal, Advocate 

...... for information and necessary action. 

l ' 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 3/t, ~ 'ro::t 
I 

/RG/LP Dated: o';f .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

~s.~aryant IChursheed 
D/0 IChursheed Ahnted 
RIO Lantberi, Tehsil Nowshera, District Rajouri 

vide Notification No.1914 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

v~:a~b 
RG/LP Dated: £L_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. _ 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. ~s. ~aryant IChursheed, Advocate 

...... for information and necessary action. 

--------- ----
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: 1J""q- .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Muskaan Gupta 
D/0 Surinder Kumar Gupta 
RIO H.No 243-A, Last Morh Sarwal, Tehsil & District Jammu 

vide Notification No.1925 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

~U-~~ 
RG/LP Dated: e>-;J- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Muskaan Gupta, Advocate 

...... for information and necessary action. 

~dl. /~~dm.) 
v v~· 

---~· _ __.___,. ___ _ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 318 c../ ~vt, /RG/LP Dated: o"f .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Nissar Ahmed 
S/0 Nazir Hussain 
RIO Rount Near D.C Residence, W.No.19, Tehsil & District Udhampur 

vide Notification No.1932 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

RG/LP Dated: .o;J- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Nissar Ahmed, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ?>tq ~ )oY1 / 
lj I 

/RG/LP Dated: o'f .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

· Mr. Mohd Imran Shawl 
S/0 Mohd Shafi Shawl 
RIO W.No 6,Tehsil Thannamandi, District Rajouri 

vide Notification No.1896 of 2022/R.G/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

A~td~ 
RG/LP Dated: o';f .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Imran Shawl, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _2>~)o--r~t~>-o:....?At--~.-_ __;/RG/LP Dated: e>'if .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aniket Vaid 
S/0 Rajinder Kumar 
RIO H.No.80, W.No.1, Thalori, Tehsil Vijaypur, District Samba 

vide Notification No.1784 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aniket Vaid, Advocate 

...... for information and necessary action. 

~dl.u~~Adm.) 
IV --~ ¥ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 3JJ 1 f.o >-'J /RG/LP Dated: o 1-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sadia Ishaq 
D/0 Mohd. Ishaq Malik 
RIO Ward No.1, Beruni Batote, Tehsil & District Ramban 

vide Notification No.1989 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: :11 flb/ --1 § 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sadia Ishaq, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: __ :b....::.d-....::;3.-----:~-o/~~,;...,.;r'?;,__.....:IR G/LP · Dated: ~!>-'1- • 03.20 24 
(j 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tavleen Kour 
D/0 Kuldeep Singh . 
RIO Sector-G, House No.77, Sainik Colony, Tehsil & District Jammu 

vide Notification No.2011 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

Atfdl; ~$dm.) 
RG!LP Dated: §L.Oo/.;024 c. ~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tavleen Kour, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: -~::....~'1~to:~---~-HJ...:....__--.:IRG/LP Dated: t>'t- .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Qurat-Ul-Ain 
D/0 Aijaz Ahmed Nizami 
RIO Gundadal Kote, Tehsil Banihal, District Ram ban 

vide Notification No.1945 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: Floay...- II RG/LP Dated: _g__.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jam~u for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Qurat-Ul-Ain, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers·ofBar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: o-:J- .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Roopsi 
D/0 Tarsem Kumar 
RIO H.No 196, W.No 9, Chohala Morde, Tehsil R.S Pura, District Jammu 

vide Notification No.1968 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

No:~8o~l~~-r~I~'------RG~P 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Roo psi, Advocate 

...... for information and necessary action. 
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IDGHCOURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: P1- .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sudhanshu Sharma 
S/0 Anupam Kumar 
RIO Ward. No.10 Near Old Bus Stand, Tehsil & District Kathua 

vide Notification No.1970 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

l ~(j1._ 
.tWdl)!~~tra~ tlf~m.) . 
V lV A?'. 

RGILP Dated: o-;:1- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sudhanshu Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: -=2>'-'-~--"1-~(.,-~-""-?-o_r--.....;...~ __ /R G/LP Dated: o 1- • 03.2024 

Provisional admission as an Advocate~ granted under the 

Advocates Act, 1961 in favour of: 

Mr. Gurbhagat Singh 
S/0 Randhir Singh 
RIO VPO Seshwan, Tehsil Hiranagar, District Kathua 

vide Notification No.1860 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Gurbhagat Singh, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ---:::3~J-..::..8--:.f.~::........:....>o:....0'..r.._____;IR G/LP Dated: tS-7'. 03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Janvi Jandial 
D/0 Virinder Jandial 
RIO H.No 16 Lane B/1 Near Petrol Pump Roop Nagar, Tehsil & District 
Jammu 

vide Notification No.1880 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

MJdi7~~Adm.) 
v v~ 

RG/LP Dated: o;f .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Janvi Jandial, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: o-;;-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Monish Malhotra 
S/0 Madan Lal Malhotra 
RIO H.No.298, Ext. Janipur Colony, Tehsil Jammu North, District Jammu 

vide Notification No.1922 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

No:-=8~-~~Y~-~~-I _____ RG~P 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Monish Malhotra, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _3_3_o----,.~:.-J~~-,._.-'-y __ ./RG/LP Dated: o~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Maygloria Khonjay 
D/0 lgnatious Khonjay 
RIO H.No.142, Christian Colony Veer Marg, Tehsil & District Jammu 

vide Notification No.1923 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

~dl, ~1,tdm.) 
v v~ 

Dated: o ';f .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Maygloria Khonjay, Advocate 

...... for information and necessary action. 

giStrar ~m.) 
\v/!V 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 3 3/ t )'o':J. 
~ 

/RG/LP Dated: o1.03.2024 

Provisional admission as · an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Raveena 
D/0 Girdhari Lal 
RIO Gurekra, P.O Malhota, Tehsil Bhella, District Doda. 

vide Notification No.1955 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: flo bo,.. €-;J- RGILP Dated: ....El_.03.2024 

Copy forwarded to the: -

1.. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same . 
. 7. Ms. Raveena, Advocate . 

.. .. .. for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: D-1.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Vardhan Sharma 
S/0 Sunil Dutt 
RIO V.P.O. Jindrah, Tehsil Dansel, District Jammu 

vide Notification No.2021 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

Md•-~1Adm.) 
IV v .A:p/ 

RG/LP Dated: o -:f- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vardhan Sharma, Advocate 

...... for information and necessary action. 

\Md~?a~Adm.) 
v. ~ +-
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: o:r-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rajni Devi 
D/0 Madan Lal 
RIO Trindi Zanoura, Tehsil Ramgarh, District Samba 

vide Notification No.1013 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order 

No: f)f) 1-6 ... 8~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rajni Devi, Advocate 

...... for information and necessary action. 

~ t\ v1':fL 
~dl. ~r'1~m.) 
v l/h-
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 33 '1 a/ roY1 /RG/LP Dated: f) 1.03.2024 
~ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rajinder Singh 
S/0 Sujan Singh 
RIO Camp Gole Gujral, Tehsil & District Jammu 

vide Notification No.1014 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order 

~dl,~~m.) 
No:~8~D~8~~-r_9~! _____ RG~P 

TY ~ ~-
Dated: g);:f .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rajinder Singh, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: f) ~03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Richa Bharti 
D/0 Tarsem Lal 
RIO Bhour Pind, W.No.l, Tehsil South Jammu, District, Jammu 

vide Notification No.1017 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order 

ljvv/(fl_· 
~ fegistra~d~ 

RG/LP Dated: (.)';/- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Richa Bharti, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: __ 3.;_6--:-r-a/.....;h;_Y"J....___/RG/LP Dated: o~ .03.2024 
(/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Goutam Sharma 
S/0 Geeta Ram Sharma 
RIO Sunail, Tehsil Akhnoor, District Jammu 

vide Notification No.1858 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: Ell o o ~ o "';/- RG/LP Dated: .E:_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, , J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Goutam Sharma, Advocate 

...... for information and necessary action. 

~~ 
4Jd~egist~ (Adm.) 
v ~~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 3 3 :1: :f ror;t /RG/LP Dated: rz>;t.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Archana Rani 
D/0 Surinder Singh 
RIO Bupp, Tehsil Chenani, District Udhampur 

vide Notification No.34 of 2023/RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

~ ~.-11 
Mdi. ~ar {1W'm.) 

IV ~ fr/ 
No: Blo8 ... Is RG/LP Dated: ...P.1_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Archana Rani, Advocate 

...... for information and necessary action. 



44 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: --=3:.::;;,3..;:;.,~~~~n.:....r-'1.~-_IRG/LP Dated: rJ':f .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mubashar Hussain Naik 
S/0 Abdul Gani Naik 
RIO Manthori, Jatheli, Tehsil Mohalla, District Doda 

vide Notification No.614 of 2021/RG Dated 05.07.2021 has been declared 

as Absolute/Final. 

By Order 

RG/LP Dated: tJ-;f- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. v 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Dada. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mubashar Hussain Naik, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~3>') ~ ~-vHJ . /RG/LP Dated: •1- .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rudra Pratap Singh 
S/0 Sanjay Kotwal 
RIO 347/F, Prem Nagar, Tallimorh, New Plot, Tehsil & District Jammu 

vide Notification No.666/20221RG/LP Dated 30.05.2022 has been declared 

as Absolute/Final. 

By Order 

No:~8~/_Y~~--~~~I ____ RG~P 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rudra Pratap Singh, Advocate 

...... for information and necessary action. 

44dL ~'t-(Adm.) 
'-V ~~ 
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~mGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ---='3:....:.~..;;:.o_i~ro~lA? _ _...;IRG/LP Dated: Pr(--.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Reetik Jasrotia 
S/0 Chanchal Singh 
RIO Village Balhar, P.O Chandwan, Tehsil Marheen, District Kathua 

vide Notification No.664/20221RG/LP Dated 30.05.2022 has been declared 

as Absolute/Final. 

By Order 

w~~d~ 
No: 811 '),.. ,. J ' RG/LP Dated: _&_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh; Jammu for uploading on 

the official website. , 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Reetik Jasrotia, Advocate 

...... for information and necessary action. 

y Registra~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: -::::;..3....:....~'11----;fi___;Yt>~v~..:......_ _ __;IR G/LP Dated: o :f. 03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rajib Mehraj Khan 
S/0 Mohammed Qasim Khan 
RIO Village Bhera, Tehsil Mendhar, District Poonch 

·vide Notification No.658/2022/RG/LP Dated 30.05.2022 has been declared 

as Absolute/Final. 

By Order 

No: fJ I 'to - 4 r!- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rajib Mehraj Khan, Advocate 

...... for information and necessary action. ~ ~A 

MdL ~gistrar~dm.) 
IV ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: {) ";f- .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Parv Sharma 
S/0 Sunil Sharma 
RIO H.No.942, Jullaka Mohalla Jain Bazar, Tehsil & District Jammu 

vide Notification No.645/2022/RG/LP Dated 30.05.2022 has been declared 

as Absolute/Final. 

By Order 

w~~d~ 
RG/LP Dated: {)";/- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. PresidentJ&K High Court Bar Association, Jammu. 
5. CPC e-Cburts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Parv Sharma, Advocate 

~ A;:v-
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: __ 3 __ '1-....:;;E>~i..._Y"o_v....:...~-......;/RG/LP Dated: of .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Abid Chowdhary 
S/0 Faqir Mohd 
RIO H.No.89 Near Panchayat Ghar, Charhan Village Farwalla, Tehsil & 
District Rajouri 

vide Notification No.615/2022/RG/LP Dated 27.05.2022 has been declared 

as Absolute/Final. 

By Order 

~~<t?) 
vRegistra~dm.) 

RG/LP Dated: .QE:_.03.2024 k No: 8 t!6,. {~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohd Abid Chowdhary, Advocate 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _.:;.2..;...'14~~.:f-->-.o_ry--'-_-.:/RG/LP Dated: o-1--.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Monish Kumar 
S/0 Rattan Chand 
RIO H.No.749 Lane No.12, (A) Near Education Board Rehari, Tehsil & 
District Jammu 

vide Notification No.614/2022/RG/LP Dated 27.05.2022 has been declared 

as Absolute/Final. 

By Order 

No: 8! bY--- -::1-1 RG/LP 
~~d~ 

Dated: D';f .• 03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Monish Kumar, Advocate 

...... for information and necessary action.~ ~ n :1 

tj/~a~~d~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: o;r.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ishay Gyatso 
S/0 Tenzen Dorjay 
RIO Hangu, Tehsil Machail, District Kishtwar 

vide Notification No.593/2022/RGILP Dated 27.05.2022 has been declared 

as Absolute/Final. 

By Order 

A~~ibr (Adm.) 

v v~ 
No: 81 '[/-J---?4 RGILP Dated: tJ ':/- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4; President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ishay Gyatso, Advocate 

...... for information and necessary action. 

~ ftY' 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: of-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ankit Kochhar 
S/0 Bharat Bhushan Kochhar 
RIO H.No. 338 Jawahar Nagar Narwal, Satwari Jammu Cantt., Tehsil 
Jammu South, District Jammu 

vide Notification No.541/2022/RG/LP Dated 27.05.2022 has been declared 

as Absolute/Final. 

By Order 

Mdl. ~~Adm.) 
v ~~ 

RG/LP Dated: t>"'f .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President J&K High Court Bar Association, Jammu. 
5. CPC e-C~urts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. An kit Kochhar, Advocate 

..... .for information and necessary action. 

~~~(Adm.) 
v ~# 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _.:;...'?; '1..;....;;f-..:........i--J--..;...:}'i);._vl.f....:..,..__IR G/LP Dated: t> ;r. 03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Vivek Mattoo 
S/0 Deepak Mattoo 
RIO H.N0.54/1, Vivek Vihar, Pandoka Colony, Lane No.1, Jammu 

vide Notification No.117 of 2022/RG/LP Dated 25.02.2022 has been 

declared as Absolute/Final. 

By Order 

No: 8 f B~ ~ ~) RG/LP Dated: 6) 'f .03.2024 ---'------
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Vivek Mattoo, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ___ 3'1..;....;fl~~F--hi_'V"'J__;___/RG/LP Dated:· "~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Priyanka Manbas 
D/0 Bishan Singh 
RIO Majheen, Near Security Headquarter, Sidhra Jammu 

vide Notification No.l03 of 2022/RG/LP Dated 24.02.2022 has been 

declared as Absolute/Final. 

By Order 

egist{a;4A,dm.) 

~~ 
No: fll 1~ .. 'Yo~ RG/LP Dated: o'tf .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Priyanka Manhas, Advocate 

...... for information and necessary action. 

1V~~d~~-
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.HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: tJr-03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Danish Bhadwal 
S/0 Vijay Kumar 
RIO Ward No. 15, Patel Nagar, Tehsil & District Kathua 

vide Notification No.14 of 2022/RG/LP Dated 23.02.2022 has been 

declared as Absolute/Final. 

By Order 

~dl. ~\J{Adm.) 
IV ~ 

RG/LP Dated: .!Ef:__.03.2024 ~-No: fJyo~ ~ /I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New D~lhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Danish Bhadwal, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: fo .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sohail Mustafa 
S/0 Ghulam Mustafa 
RIO Chanderkote, Bass Mohalla, Tehsil & District Ram ban 

vide Notification No.1573 of2021/RG Dated 17.12.2021 has been declared 

as Absolute/Final. 

By Order 

RG/LP Dated: lo .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. So hail Mustafa, Advocate 

...... for information and necessary action~ ~ 

~~tf~~d~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. *****" 

NOTIFICATION 

No: -=~=-~'~i~/-o......;).--;......,~:...._-......:IRG/LP Dated: /o .03.2024 

Provisional admission as an Advocate, granted · under the 

Advocates Act, 1961 in favour of: 

Mr. Sandeep Kumar 
S/0 Sh. Chander Prakash 
RIO H.No.l2, Oppo. Krishna Building New Plots, Jammu 

vide Notification No. 777 Dated 30.12.2020 has been declared as 

Absolute/Final. 

By Order 

RG/LP Dated: _l_o _. 03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sandeep Kumar, Advocate 

...... for information and necessary action. 

~dd~~Adm.) 
1V ~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*****. 

NOTIFICATION 

· /RG/LP Dated: /o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sanpreet Singh 
S/0 Tirath Singh 
RIO H.No.71, Sector No.6, Trikuta Nagar, Jammu 

vide Notification No.951 Dated 22.11.2019 has been declared as 

Absolute/Final. 

By Order 

Add~~{'Adm.) v ·t: 17 
RG/LP Dated: L.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sanpreet Singh, Advocate 

...... for information and necessary action. 

#~(r'~(Adm.) 
'V ~ ~/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: /o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rahat Pargal 
S/0 Anil Pargal 
RIO Ward No.4-5, M.C Samba, Tehsil & District Samba 

vide Notification No.633 of 2021/RG Dated 05.07.2021 has been declared 

as Absolute/Final. 

By Order 

RG/LP Dated: ~.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. · 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rahat Pargal, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: t/J .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sourav Kattal 
S/0 Balbir Singh 
RIO Ward No-19 Shivanagar, Tehsil & District Kathua 

vide Notification No.641 of 2021/RG Dated 05.07.2021 has been declared 

as Absolute/Final. 

By Order 

RG/LP Dated: jg_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch.Kathua 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sourav Kattal, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAM:MU & KASHMIR AND LADAKH AT JAM:MU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ?S> I""Y'J /RG/LP Dated: /o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Waqas Ali 
S/0 Mohd Ayoub 
RIO Jamola, Tehsil Manjakote, District Rajouri 

vide Notification No.160 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

AddL ~1i>(Adm.) 
i• ~ ~ 

RGILP Dated: L.o3.2024 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Waqas Ali, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP ' Dated: /o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rakshak Gupta 
S/0 Manoj Gupta 
RIO House No 177, Sector 5, Upper Roop Nagar, Tehsil & District Jammu 

vide Notification No.1099 of2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

Addl. ~~dm.) 
RG/LP Dated: ...l9.._.0~024 # 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rakshak Gupta, Advocate 

...... for information and necessary action. 

Addl.~~(Adm.) · 

~ \Jk 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: /<J .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sheetal Singh Rathore 
D/0 Regent Singh 
RIO Umalla, Jakhani, Near Luxmi Tent House, Tehsil & District 
Udhampur 

vide Notification No. 1352 of 2021/RG Dated 17.11.2021 has been 

declared as Absolute/Final. 

By Order 

No: 8 ~! -- i,_. 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sheetal Singh Rathore, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP . Dated: !o .03.2024 

Provisional admission as an Advocate, granted . under the 

Advocates Act, 1961 in favour of: 

Mr. Rahul Sharma 
S/0 Shashi Pal Sharma 
RIO Lower Kanhal Bishnah, Tehsil Bishnah, District Jammu 

vide Notification No.671/2022/RG/LP Dated 30.05.2022 has been declared 

as Absolute/Final. 

By Order 

RGILP Dated: _A_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official Website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rahul Sharma, Advocate 

...... for information and necessary action. 

1 
~ . /13-. 

~·~{Jd~ 

.. , 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: lo .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Divya Kumari 
D/0 Kishore Kumar 
RIO Khan pur Bhawan, Tehsil & District Jammu 

vide Notification No.929 of 2022/RG/LP Dated 27.07.2022 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: ~.03.2024 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Divya Kumari, Advocate 

...... for information and necessary action. ~A ;;, 

. A~ Registra~d~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: !>bo (/ hY<! /RG/LP Dated: /o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mahip Rajput 
S/0 Padam Singh 
RIO H.No 303, Lane No 5 Anand Vihar Bohri Talab Tillo, 
Tehsil & District Jammu 

vide Notification No.970 of 2022/RG/LP Dated 27.07.2022 has been 

declared as Absolute/Final. 

By Order 

RG/LP Dated: ~.03.2024 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mahip Raj put, Advocate 

...... for information and necessary action. 

kfV~~f)l~tr~dv 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ---..:;.3....;,~ '-i-;.-ro.;._..._"01,;,_..._ _ _,.;1R G/LP Dated: I o • 03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Komal Thakyal 
D/0 Subash Thakyal 
RIO H.No 315, Krishan Nagar Jammu, Tehsil & District Jammu 

vide Notification No. 962 of 2022/RG/LP Dated 27.07.2022 has been 

declared as Absolute/Final. 

By Order 

Wn V Re~trared~ 
No: 8~11- ~ RG/LP Dated: ~.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Komal Thakyal, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated:/.o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Preeti Devi 
D/0 Subash Chander 
RIO V.P.O Salehar, Tehsil Bishnah, District Jammu 

vide Notification No. 997 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order 

No: fJ ; r ~ -- ~ 3> · RGILP Dated: L.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Preeti Devi, Advocate 

...... for information and necessary action. 

~dl._~'11Adm.) 
v· ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated:/o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Haroon Abass 
S/0 Mohd Abass 
RIO Jakyas, Tehsil Chilli Pingal, District Doda 

vide. Notification No.1876 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

liOV IAIUVVIIJJfl....-~#fA 

~ egistrared~ 

RG/LP Dated: ___.iE_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Haroon Abass, Advocate 

...... for information and necessary action. 

~.-11~ 
· ~dl./ Registrar (Adm.) 

V ~AY 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: /o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Anita Nayar 
D/0 Bittu Nayar 
RIO H.No.14, Bhim Nagar, BC Road, Tehsil & District Jammu 

vide Notification No.977 of 2023/RG/LP Dated 31.05.2023 has been 

declared as Absolute/Final. 

By Order . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anita Nayar, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: /o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Umang Sharma . 
S/0 Kamal Sharma 
RIO H.No.77, Tulsi Vihar Khanpur Bye Pass Nagrota, Tehsil & District 
Jammu. 

vide Notification No.349 of 2023/RG/LP Dated 14.02.2023 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: _L.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Jncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Umang Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: -.....::3~6 b:::....~-l-.::....'lo_Y"J;_,_IRG/LP Dated: I" .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tanisha Sharma 
D/0 Raghupati Sharma 
RIO Gorakh Nagar, Bagh-e-bahu, Tehsil Bahu, District Jammu 

vide Notification No.339 of 2023/RG/LP Dated 14.02.2023 has been 

declared as Absolute/Final. 

By Order 

RG/LP Dated: ...b_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tanisha Sharma, Advocate 

...... for information and necessary action . 

. At_dl~~:fAdm.) 
. \Y. ~ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising (!OWers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: /f) .03.2024 

Provisional admission as an Advocate! granted under the 

Advocates Act, 1961 in favour of: 

Ms. Aarzoo Gull 
D/0 Naiem Golshan Raina 
RIO Aaraff Manzil, H.No.06, Lane No.Ol, Raina Mohalla, 
Tehsil Thanamandi, District Rajouri. 

vide Notification No.13 of 2023/RG/LP. Dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

RG/LP Dated: ...k_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Aarzoo Gull, Advocate 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: I'() .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Samriddhi Jiwan 
D/0 Jag Jiwan Bhagat 
RIO H.No.41, W.No.3,Tehsil Bari-Brahmana, District Samba 

vide Notification No.2008 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: _t_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jarnmu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Samriddhi Jiwan, Advocate 

...... for information and necessary action. 

m.) 

~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: /-c .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. U rvashi Anand 
D/0 Sanjeev Kumar 
RIO Q.No. 346, Rehari Colony, Tehsil & District Jammu 

vide Notification No.2018 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: __lp_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Urvashi Anand, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _;;:;3;.._1--o;..._-rr1;.......;....~_~-l.---/RG/LP Dated: /o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

~s.Svvati1Chajuria 

D/0 Kailash 1Chajuria 
RIO H.No.49 Gali Wazir Sobha Ram Panjthirthi, 
Tehsil & District Jammu 

vide Notification No.1993 of 2022/RG/LP Dated· 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: 838'1 - ~G RGILP Dated: ___A_.03.2024 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Svvati 1Chajuria, Advocate 

...... for information and necessary action. 

AW.~~dm.) 
v (h/~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: I~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rounaq Bali 
D/0 Rajesh Bali 
RIO Plot No.219C, Rehari Colony, Tehsil & District Jammu 

vide Notification No.1951 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

RG!LP Dated: ~.03.2024 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rounaq Bali, Advocate 

...... for information and necessary action. 

~dl.~~m.) 
IV l~ 

\ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: /-o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Gurpreet Kour 
D/0 Tarsem Singh 
RIO Chhani Dewano Dhar, Tehsil Khour, District Jammu 

vide Notification No.2031 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: L.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Gurpreet Kour, Advocate 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ----..3 ...... -::f......,3_~-+---=-"N.;;.;.r;t...__IRG/LP Dated: IP .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rahul Sen · 
S/0 Mohinder Kumar Sen 
RIO H.No.32, Lachkhazana Kuleed, Tehsil & District Kishtwar 

vide Notification No.1952 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: tJ '1!3> .. ~ RGILP Dated: __E_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rahul Sen, Advocate 

...... for information and necessary action. 

#dl~~Adm.) v v~ 



80 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: to .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Himansh u Kohli 
S/0 Rajesh Kohli 
RIO P/0 Garhi, H.No 430 Nr. Govt. Girls High School, 
Tehsil & District Udhampur. 

vide Notification No.1866 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: 8 '1 -rl .- l-11 RGILP Dated: __f:_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Himanshu Kohli, Advocate 

...... for information and necessary action. 



/ ·.- ,-__-.-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: IK) .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Isha Zaffr 
D/0 Zaffr Ullah Bhat 
RIO Seri-A, Tehsil & District Ram ban 

vide Notification No.1870 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: _l5!_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Isha Zaffr, Advocate 

..... .for information and necessary action. · 

. ~-
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: /o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Jyoti Sohalia 
D/0 Baljit Kumar 
RIO Kainkh-Jagir Sohal, Tehsil Akhnoor, District Jammu 

vide Notification No.1881 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

~ ~ r'~}. 
v~rared~ 

RG/LP Dated: i.03.2024 
_/ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Jyoti Soh alia, Advocate 

...... for information and necessary action. 

~~~td~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~ -:1- -;f e;.j roY~ /RG/LP Dated: /-o .03.2024 v 
g 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Kirti 
/ 

D/0 Kanwal Raina 
RIO Jakhani, Tehsil & District Udhampur 

vide Notification No.1882 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: _h_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Kirti, Advocate 

...... for information and necessary action. 

AV~~m~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: /t> .03.2024 

Provisional . admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Musharaff UI Islam 
S/0 Ghulam Nabi Wani 
RIO Tehsil Gool, District Ramban 

vide Notification No.1892 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: L.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Musharaff UI Islam, Advocate 

...... for information and necessary action~ ~ . 

y~~Adk \; ···, 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: [o.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

~s.~anpreet](our 

D/0 Jasbir Singh 
RIO Tehsil Bari Brahmna, District Samba 

vide Notification No.1897 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: 8l.J B I .- 6 8 RGILP Dated: L.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. ~s. ~anpreet ](our, Advocate 

...... for information and necessary action. 

. A41_fi.~Jie.Adm.) 
JV \/ .N/ 



86 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ___,;;;3;::;...<iJ_o~cft;;...._Y>O_Yl1 __ /RG/LP Dated: f_., .03.2024 
u 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Manbir Kaur 
D/0 Balbir Singh 
RIO Upper Gadi Garb, Tehsil & District Jammu 

vide Notification No. 1900 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

~~d~ 
No: _[}--~.'1...;;.a ..... 9 _--~...:..,.._ __ RG/LP Dated: ~.03.2024 y 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Manbir Kaur, Advocate 

...... for information and necessary action. 

~~d~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: --=~:;....9...:....1 ~ifF-~ _n>_r-_~ __ /RG/LP Dated: /-o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sumit Singh Narania 
S/0 Surinder Singh 
RIO H.No.280, Friends Sector, Subash Nagar, Jammu 

vide Notification No.l180 of 2023/RG/LP Dated 03.06.2023 has been 

declared as Absolute/Final. 

By Order 

~~~d~ 
RGILP Dated: ___k_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sumit Singh Narania, Advocate 

...... for information and necessary action. 

~dl.~~~-) 
v v~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ---=:;.2>...;_'8.;._r-__,~..;:-....:.ro_Vf--'------:IR G/LP Dated: I <J • 03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Vidushi Sawhney 
D/0 Ajay Kumar Sawhney 
RIO H.No. 73, Sabzi Mandi Parade, Tehsil & District Jammu 

vide Notification No.l245 of 2023/RG/LP Dated 05.06.2023 has been 

declared as Absolute/Final. 

By Order 

Addl. ~1btdm.) 
Dated: .L_~.2024 ~ ~ No: 8 4 FJ~,. 9v RGILP 

---::::;.....:.....~----

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Vidushi Sawhney, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: I o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Alka Mattoo 
D/0 Ashok Kumar Mattoo 
RIO H.No 157/1 Bhag Jogi Lanker, Raina-Wari, Tehsil Srinagar South, 
District Srinagar 

vide Notification No.1792 of 2022/RG/LP Dated -11.11.2022 has been 

declared as Absolute/Final. 

By Order 

Addl. ~ldm.) 
(1 'hv ~ 

RGILP Dated: ~.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Alka Mattoo, Advocate 

...... for information and necessary action. 

~ ~/g\) 
Addl.~rar {Adm.) 

~ ~/tV 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~o() c;f 'l-n'JJ1 /RG/LP Dated: 6f- .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ather Farooq 
D/0 Farooq Ahmed 
RIO Ludna, Tehsil Gundna, District Doda 

vide Notification No.1800 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

y~~d~ 
No: "11-\ <6- l-~ "2-S RG/LP Dated: o:J- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ather Farooq, Advocate 

...... for information and necessary action. 

~dl/~'11ldm.) 
v ~A? 

.. ; .! 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: /o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Aliza Shah 
D/0 Imtiaz Shah 
RIO Near Bus Stand Shah Market, Tehsil & District Udhampur 

vide Notification No.1808 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

~dl.~dm.) v (,/P 
No: '8fo I~ o'8 RG/LP Dated: .1!!._.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Aliza Shah, Advocate 

...... for information and necessary action. 

'Wdl. ~a{~:am.) 
IV ~ ~ 



92 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: __;3;;...))_~_r+t,__)1>_Y'1 _ __;/RG/LP Dated: /.o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abid Khan 
S/0 Wali Mohd 
RIO Bhagtha, H.No.56, W.No.2, Tehsil Katra, District Reasi 

vide Notification No.1812 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

RG/LP Dated: __/.!_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abid Khan, Advocate 

...... for information and necessary action. 

~dL~~J\.dm.) 
v ~~ 

... 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: .3>8 ~ r H ,._.., /RG/LP Dated: lo .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Arnish Kumar 
S/0 Shorri Lal 
RIO Kanthal, Tehsil Bani, District Kathua 

vide Notification No.1825 of 2022/RGILP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: B S 11- -Yo/ RG/LP Dated: _A_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading· on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Arnish Kumar, Advocate 

...... for information and necessary action. 

v~dm~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*****· 

NOTIFICATION 

/RG/LP Dated: /o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Chander Kala Kotwal 
D/0 Dharam Singh Kotwal 
RIO Bijarni, Tehsil Bhagwah, District Doda 

vide Notification No.1840 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: _E_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Chander Kala Kotwal, Advocate 

...... for information and necessary action~ ~ ?1/1 

~dL~~Adm.) 
·v ~~ 



l 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: --....:::3..;.,_?/iJ---,.:~,.__'k>_yt......:...,__/RG/LP Dated: to .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sparsh Sharma 
S/0 Atul Sharma 
RIO H.No.893, Subash Nagar, Rehari Mohalla, Tehsil & District Jammu 

vide Notification No. 270 of 2023/RG/LP Dated 14.02.2023 has been 

declared as Absolute/Final. 

By Order 

~~:a~d~ 
No: fJ S !:> ~ r '1 a RG/LP Dated: ~.03.2024 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sparsh Sharma, Advocate 

..... .for information and necessary action. 

Al¥1· ~~dm.) 
IV Q;v/IP 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _2>_8_'1__,..,~:.__Y1>_r-....:.~--/RG/LP Dated: ! 0 .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sahil Sharma 
S/0 Subash Chander Sharma 
RIO Bowli Bazar, Sunari, Tehsil & District Ramban 

vide Notification No.l22 of 2022/RG/LP Dated 25.02.2022 has been 

declared as Absolute/Final. 

By Order 

~~ 
A~Registrae~ 

RG/LP Dated: __k_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sahil Sharma, Advocate 

...... for information and necessary action. 

t4dl. ~(Adm.) 
v v~ 

-.. -.;-_) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: /o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shivam Gupta 
S/0 Suraj Parkash 
RIO E.P 674, Rajinder Bazar, Potiyaan Wala Mohalla, 
Tehsil & District Jammu 

vide Notification No.712/2022/RG/LP Dated 30.05.2022 has been declared 

as Absolute/Final. 

By Order 

RG/LP Dated: .1.E_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shivam Gupta, Advocate 

...... for information and necessary action. 

tVbL~4v 



98 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: lo .03.2024 

Provisional admission as an Advocate, granted ·under the 

Advocates Act, 1961 in favour of: 

Ms. Shruti Verma 
D/0 Joginder Verma 
RIO Plot No. 49, Phase-2, Housing Colony, Tehsil & District Udhampur 

vide Notification No.91 of 2022/RG/LP Dated 24.02.2022 has been 

declared as Absolute/Final. 

By Order 

~;1 
AMI. ~egistrar (Adm.) 

.v ~~ 
No: 8 S S 1 ~ 6 '1 RGILP Dated: A.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shruti Verma, Advocate 

...... for information and necessary action. 

(\ddl;-~dm.) 
y ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: lo .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rajinder Singh 
S/0 Behari Lal 
RIO Phagmulla, Tehsil Pogal Paristan (Ukhral), District Ram ban 

vide Notification No.638 of 2021/RG Dated 05.07.2021 has been declared 

as Absolute/Final. 

By Order 

No: 8 ~6.f r 1),- RG/LP Dated: L_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rajinder Singh, Advocate 

...... for information and necessary action. 

~dl>~~1kdm.) 
lV ~y 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 
I 

No: 3 ~ 3 a.1 r-or--~ 
0 

/RG/LP Dated: /o .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Raja Mohammad Asif 
S/0 Raja Umar Khatab 
RIO Village Ladote, Near Sarpanch Office, Tehsil & District Rajouri 

vide Notification No. 661/2022/RG/LP Dated 30.05.2022 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: ~.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Raja Mohammad Asif, Advocate . 

. . . . . . for information and necessary action. 

- -:- ... 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _;:....t..5....:..'1 ~~.J--).-.o.:;_vtJ.....:...,__!RG/LP Dated: I o.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aryaman Khajuria 
S/0 Sukesh Chander Khajuria 
RIO H.No.l90, Kalyani Niwas, Gali Gujjran, Opposite Super Bazar, 
Tehsil & District Jammu 

vide Notification No.910 of 2022/RG/LP Dated 27.07.2022 has been 

declared as Absolute/Final. 

By Order 

No: 8 ~ 8 I r- 8f) RG/LP Dated: /o .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aryaman Khajuria, Advocate 

...... for information and necessa·ry action. 

AAdl. R~dm.) 
V -~W 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated:Jo .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Kartik Upadhaya 
S/0 Ram Paul Sharma 
RIO Near GHS Machhadi, Tehsil Lohai Malhar, District Kathua 

vide Notification No.602/2022/RG/LP Dated 27.05.2022 has been declared 

as Absolute/Final. 

By Order 

RG/LP Dated: A_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Kartik Upadhaya, Advocate 

...... for information and necessary action. 

~ ~/ 
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IDGH COURT OF JAMMU & KASHMm AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: lo .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Kannav Verma 
S/0 Rakesh Kumar 
RIO W.No 6, H.No 51, Tehsil Vijaypur, District Samba 

vide Notification No.1883 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: 8S~ "1 ,.. ~o ~ RGILP Dated: _}Q_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr ~ Kannav Verma, Advocate 

...... for information and necessary action.~ ~--~A 

~~s;;edhv 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: j' :t::f- 'J.o;--~ /RG/LP Dated: /o .03~2024 
q 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tania Mahajan 
D/0 Rajesh Mahajan 
RIO H.No 8, Extension-B Shastri Nagar, Tehsil & District Jammu 

vide Notification No.1059 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order 

No: ?) 6 o 5 , I 'J.- RG/LP Dated: ...i.f2._.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tania Mahajan, Advocate 

...... for information and necessary action. 

Afl,dL~-(Adm.) 
lV ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: /c .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Balraj Singh 
S/0 Jagdev Singh 
RIO Takwal Near Shiv Mandir, P.O Gurha Manhasan, 
Tehsil Pargwal, District Jammu 

vide Notification No.565/2022/RG/LP Dated 27.05.2022 has been declared 

as Absolute/Final. 

By Order 

No: ---'fj~~.::..!,f..::::;.~_,.....:...~---RG/LP Dated: _J£_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Balraj Singh, Advocate 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: /<J .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms.Heena 
D/0 Ghulam Mohd Qazi 
RIO Dooligam, Tehsil Banihal, District Ram ban 

vide Notification No.08 of 2022/RG/LP Dated 23.02.2022 has been 

declared as Absolute/Final. 

By Order 

RG/LP Dated: _j.£_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Heena, Advocate 

...... for information and necessary actio~,..ff, 

~ RegistrliCd~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: Jl .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Anuradha 
D/0 Jang Bahadur 
RIO H.No.159, Ward No.8, Village Dollian, Tehsil Bari Brahmana, District 
Samba. 

vide Notification No.1576 Dated 10.03.2020 has been declared as 

Absolute/Final. 

By Order 

RG/LP Dated: ....!L__.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anuradha, Advocate 

..... .for information and necessary action. 

~dl-~Adm.) 
tv v~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: -~lfo;...,~.../_t+--:.'10_0! __ /RG/LP Dated: II .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Fayaz Manzer 
S/0 Manzer Ahmed 
RIO Pamrote, Tehsil Surankote, District Poonch 

vide Notification No.104 of 2023/RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

No: 86'-14- S:t RG/LP Dated: _/)_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Fayaz Manzer, Advocate 

...... for information and necessary actionj ~ ~ 

~~atmY 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _4..w:D~:J-....,.&~}o_'0-J....~..-__ /RG/LP Dated: '' .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Priya Katoch 
D/0 Balbeer Singh 
RIO Ward No.4, Kothi Mohalla, Battal, Tehsil & District Udhampur 

vide Notification No.626 of 2021/RG Dated 05.07.2021 has been declared 

as Absolute/Final. 

By Order 

No: FJ(S")- ~ 0 RG/LP Dated: _14_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Priya Katoch, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _lt<'-=-o "'~t.,..~--_ro_Y'f1 __ /R G/LP Dated: II .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rohit Koul 
S/0 Ashok Kumar Koul 
RIO H.N.123, Sec-6, Lower Roop Nagar, Tehsil & District Jammu 

vide Notification No.1679 Dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order 

RG/LP Dated:_!_/ _.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rohit Koul, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _'f:....;.I()..::..S ....,..rq.......:.;.;;.;..;_'Y'1-'---.....;/RG/LP Dated: IJ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr.Abuzar 
S/0 Mohd Shahan 
RIO Razna Palmar, Tehsil & District Kishtwar 

vide Notification No.54 of 2023/RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

No: /) 6 o ~ .-- 6 <1- RGILP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
·1. Mr. Abuzar, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: 11 .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abhishek Raina 
S/0 Rashpal 
RIO H.No.142, W.No.8, Tehsil Bishnah, District Jammu 

vide Notification No.46 of 2023/RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: _1_1_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abhishek Raina, Advocate 

...... for information and necessary action. 

. . ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: 11 .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Danish Hamid Khan 
S/0 Abdul Hamid Khan 
RIO Nagbal, Hapatnar, Tehsil Pahalgam, District Anantnag 

vide Notification No. 97 of 2023/RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press; Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Danish Hamid Khan, Advocate 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 4., ;J ~ J-oY'! /RG/LP Dated: 11 .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Izzat Misbah 
D/0 Naseer Ahmed Khan 
RIO Chamalwas, Tehsil Banihal, District Ramban 

vide Notification No.l31 of 2023/RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

RG/LP Dated: ...J/_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Izzat Misbah, Advocate 

..... .for information and necessary action. 

.... · ··~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _LfA~.o.:::...fJ ....,.~~~....:...h....~.-..-____;IRG/LP Dated: tt .03.2024 
0 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sahil Banotra 
S/0 Suresh Kumar 
RIO Village Satrari, Tehsil Majalta, District Udhampur 

vide Notification No.2000 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: fl :fpo -o-;f-- RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sahil Banotra, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _ _.;..'ft_o 9-~~)-o:....._Y'1,:.__·/RG/LP Dated: fl .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Aparna Singh 
D/0 Rajesh Kumar Singh 
RIO Village Chhan Matlooni, Tehsil Ghagwal, District Samba 

vide Notification No.547/2022/RGILP Dated 27.05.2022 has been 

declared as Absolute/Final. 

By Order 

~;.;tJh~ 
RG/LP Dated: .Lf .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. . 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. . 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Aparna Singh, Advocate · 

...... for information and necessary action. 

Addl. cv 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: LA \"L sb') b) ~ /RG/LP Dated:\ 'L.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sant Kumar 
S/0 Kuldeep Raj 
RIO W.No.9, Model Colony, Tehsil R.S.Pura, District Jammu 

vide Notification No.1977 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

RG/LP Dated: \ )__ .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sant Kumar, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 4 r~ ~ 2---~d--4 /RG/LP Dated:\ ')__Q3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Saqib Javeed 
S/0 Javeed Ahmed Khan 
RIO Khan Pora, Tehsil Pogal Paristan(Ukhral), District Ramban 

vide Notification No.1990 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

RG/LP Dated: lb._.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Saqib Javeed, Advocate . 

. . . . . . for information and necessary actio 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

,. * * * * * . 

NOTIFICATION 

No: L\\~c:v\a 2-c'L~ /RG/LP Dated: \:Lo3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mustafa Kamal 
S/0 Nasib Ullah Khan 
RIO Chandi Marh, Tehsil Surankote, District Poonch 

vide Notification No.462 of 2021/RG Dated 26.03.2021 has been declared 

as Absolute/Final. 

By Order 

No: &<kb\-6{-
·~~~ 

RGILP Dated: \ )....,.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. . 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mustafa Kamal, Advocate 

...... for information and necessary action. 

Midi. ~~Adm.) 
~ ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~\ S s\v 'L.al-~ /RG/LP Dated:\~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Raghav Sharma 
S/0 Romesh Kumar 
RIO W.No.21 Near B.D.O Office Kallar Himmti, 
Tehsil & District Udhampur 

vide Notification No.1947 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: ~~bk-JS RG/LP Dated: lb..03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Raghav Sharma, Advocate . 

...... for information and necessary action.l ~ 

~-~~d~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*****. 

NOTIFICATION 

No: 4l6 ~ "J_t::)) .... ~ /RG/LP Dated:\:L.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Amit Sharma 
S/0 Krishan Kumar 
RIO VPO Goran, Tehsil & District Samba 

vide Notification No.1799 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

Mdl._ ~1lldm.) 
v ~ 

RGILP Dated: \ :L. .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Amit Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAK:H AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y \] ~ 2-~~~ /RG/LP Dated:1L..03.2024 
t 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Akshay Kumar 
S/0 Rattan Deep 
RIO W.No.2, Tehsil & District Kathua 

vide Notification No.1806 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

~dl~'1J;.(Adm.) 
v ~· 

RGILP Dated: l l-. .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. . 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Akshay Kumar, Advocate 

...... for information and necessary action. 

·tf/~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y \<is ~')__(:,~ /RG/LP Dated:ll-..03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Anand Gopal 
S/0 Madan Gopal 
RIO Sunal near play ground, Tehsil Majalta, District Udhampur 

vide Notification No.1801 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

RG/LP Dated: l )_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Anand Go pal, Advocate 

...... for information and necessary action. 

~dL~~dm.) 
v ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~\l}\ ~ L.c2_.~ /RG/LP Dated:\ l. .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ahzaz Ul Haq 
S/0 Haq Nawaz Mirza 
RIO Ladote, P.O. Kalal Kas, Tehsil & District Rajouri 

vide Notification No.874 Dated 02.03.2013 has been declared as 

Absolute/Final. 

By Order 

No: ?5~ D S"'- \\ - RG/LP Dated: l"'L .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ahzaz Ul Haq, Advocate 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: t:\~ ~2._o);_~/RG/LP Dated: t~03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sajid Ali 
S/0 Manzoor Hussain 
RIO Muhalla Peeran, Arai, Tehsil Mandi, District Poonch 

vide Notification No.307 of 2023/RG/LP Dated 14.02.2023 has been . 

declared as Absolute/Final. 

By Order 

RG/LP Dated: \ '_L .03.2024 
o/ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Poonch. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Sajid Ali, Advocate 

. ..... for information and necessary action . 

.. -•• .=~ .... ..,strar ~m.) 
~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~ ~\ ~~~l{ /RG/LP Dated: \l. .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shilpa Sharma 
D/0 Raj Kumar 
RIO Village Bal Shama, Tehsil Sunder Bani, District Rajouri 

vide Notification No.766 of 2021/RG/LP Dated 12.08.2021 has been 

declared as Absolute/Final. 

By Order 

RG/LP Dated: \ )_ .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shilpa Sharma, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: \\")__.2_ ~o2..-~ /RG/LP Dated:\1....03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Harithik Singh Rakwal 
S/0 Kashmir Singh Rakwal 
RIO Rehri Jangalwar, Paryote Khellani Tehsil & District Doda 

vide Notification No.1864 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 
·.~ 

6ddl. Registra~dm.) 
v ~~ 

No: ~9 )_. b ---:?:>2- RG/LP Dated: \ 2... .03.2024 . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Harithik Singh Rakwal; Advocate 

..... .for information and necessary action. 

" : 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act; 1961) 

***** 

NOTIFICATION 

No: \3-":L:!> Mt;~b~~ /RG/LP Dated:\~03.2024 

Provisional admission · as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ashray Anand 
S/0 Vijay Anand 
RIO 138-A Shopping Center, Bakshi Nagar, Tehsil & District Jammu 

vide Notification No.440 of 2021/RG/LP Dated 05.06.2021 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: lL .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ashray Anand, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: "--\ ).._\-3 evb "l..b').__~ /RG/LP Dated:\ 1- .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abhin Sharma 
S/0 Ajay Kumar 
RIO H.No.33, Sec 6, Lower Roop Nagar, Tehsil & District Jammu 

vide Notification No.1814 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

- ~ 

RGILP Dated: t )__ .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. . 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr .. Abhin Sharma, Advocate 

...... for information and necessary action. 

(t\ddt U(chm.) 
v ~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, i961) 

***** 

NOTIFICATION 

No: M~S' ~~'2-~ /RG/LP Dated:\L.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1 ~61 in favour of: 

Mr. Hitesh Bhargav 
S/0 Harish Chander Sharma 
RIO Ward No.16, Shiva Nagar, Tower Lane, Tehsil & District Kathua 

vide Notification No.1596 Dated 10.03.2020 has been declared as 

Absolute/Final. 

By Order 

~ddl.~dm.) 
·v .~ 

RGILP Dated: \ )_ .03.2024 

Copy fo..Warded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Hitesh Bhargav, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

. ***** . 

NOTIFICATION 

No: \1 ")... :f>cb ~b>lJ /RG/LP Dated:\J- .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aditya Vikram Sharma 
S/0 Ravinder Sharma 
RIO H.N.249, Nai Basti, (Satwari), Tehsil & District Jammu 

vide Notification No.1354 Dated 26.12.2017 has been declared as 

Absolute/Final. 

By Order 

RG/LP Dated: (2_. .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aditya Vikram Sharma, Advocate 

...... for information and necessary action. 

MJdl. Registrar (Adm.) 

v fo/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 4;_ '] ~ 2-u)J..j /RG/LP Dated:~~03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Anila Ejaz Shah 
D/0 Anwar Aftab Shah 
RIO Danidhar, Tehsil & District Rajouri, 

vide Notification No.917 of 2022/RG/LP Dated 27.07.2022 has been 

declared as Absolute/Final. 

No: ~ 0\ b ')_ 4,9£ RGILP Dated: \ )_.. .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anila Ejaz Shah, Advocate 

...... for information and necessary action. 

~ddl.~dm.) 
v ~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** . 

NOTIFICATION 

No: ~).-9s ~ ~)...~ /RG/LP Dated:1~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sadakat Ali 
S/0 Shoket Ali 
RIO Bhainchh, Tehsil Haveli, District Poonch 

vide Notification No.419 Dated 05.10.2010 has been declared as 

Absolute/Final. 

By Order 

~-~1dm.) 
IV ~ 

RGILP Dated: f 'l_ .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sadakat Ali, Advocate 

...... for information and necessary action. 

~dl~~Adm.) 
v fo 

/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohammed Rahoof Khan 
S/0 Mohammed Farooq Khan 
RIO Dhebi Dhara, Tehsil Manjakote, District Rajouri 

vide Notification No.1499 of 2021/RG Dated 16.12.2021 has been declared 

as Absolute/Final. 

By Order 

No: ~~ l\~-<\V)) \_ RGILP Dated: \)._ .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 

-~-

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. · 

4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, .Jammu for uploading on 

the official website. . 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohammed RahoofKhan, Advocate 

...... for information and necessary action. 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

No:\\ ~b o1o':L~'?.~ /RG/LP Dated: t;_.o3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Chahat Sharma 
D/0 Dushyant Sharma 
RIO H.No 115, Sector C, Sainik Colony, Tehsil & District Jammu 

vide Notification No.1839 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

No: LjbDS _ D'l- RGILP Dated: l :L .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette . 
. 4. President, J&K High Court Bar Association, Jammu. 

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 

6. lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 

7. Ms. Chahat Sharma, Advocate 
...... for information and necessary action. 

gistrar (m.) 
~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 'A~\ cxb "L-~'L~ /RG/LP Dated:\)... .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Swarnath 
S/0 Som Datt 
RIO Vijaypur W.No.13, H. No. 48, Near Vishawakarma Mandir, 
Tehsil Vijaypur, District Samba. 

vide Notification No.1376 of 2021/RG Dated 17.11.2021 has been 

declared as Absolute/Final. 

By Order 

dm.) 

~ 
RG/LP Dated: 1.)__.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Swarnath, Advocate 

...... for information and necessary action.,\_ ~.1"'5 

Addl. '&istrar~dm.) v ~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Chandraansh Sharma 
D/0 Sudesh Kumar Sharma 
RIO Lebar, Tehsil Pouni, District Reasi 

vide Notification No.1473 of 2021/RG Dated 16.12.2021 has been 

declared as Absolute/Final. 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. · 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Chandraansh Sharma, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~ ~ ~ ~~el-y, /RG/LP Dated: \)_..03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rushali 
D/0 Ashok Sharma 
RIO Doongi Brahamana, Sasalkote, Tehsil & District Rajouri 

vide Notification No.1557 of 2021/RG Dated 17.12.2021 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: lb._.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. ·Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar.Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record Ms. Rushali, Advocate 
...... for information and necessary action. ~ ~ ~ 

Addl. R~~m.) v ~/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y3>~ ~ ~a>!J. /RG/LP Dated:\:L.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Mehak Samsyal 
D/0 Tarsem Lal 
RIO W.No 7 Hiranagar, Tehsil Hiranagar, District Kathua 

vide Notification No.975 of 2022/RG/LP Dated 27.07.2022 has been 

declared as Absolute/Final. 

By Order 

No:~ b ~ '2-- ~9-r RG/LP Dated: \~ .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mehak Samsyal, Advocate 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Lt'1S' s12..c)}.J /RG/LP Dated:\}..03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Suksham Singh 
S/0 Vir Singh 
RIO W.No. 1 Near Sahib Bandgi Ashram, Teshil Bishnah, District Jammu 

vide Notification No.676/2022/RGILP Dated 30.05.2022 has been 

declared as Absolute/Final. 

By Order 

~~~~ 
No: Cj D '"b q - \.(~ RG/LP Dated: 1L .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Suksham Singh, Advocate 

...... for information and necessary action.& ~ ·~ 

tfld!-~(Adm.) 
v ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: lf~(:, ctb J_c::;'Jlt ~ /RG/LP Dated: t ~03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Yasmeen Bano 
D/0 Amir Hamza 
RIO Ward No.1,Fountly Malhar, Tehsil Lobi Malhar District Kathua 

vide Notification No.1904 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

~dl. ~~Adm.) 
l/ ~ 

No: g () ~ Y - S:o - RGILP Dated: 1 )___.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. · 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Yasmeen Bano, Advocate 

...... for information and necessary actionl ~ 

4ddl.~istr~Adm.) 
v. ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

No:~~'] ~ 2.Jb':b~ /RG/LP Dated:·\)_..03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ankush Kohli 
S/ODesRaj 
RIO Vijaypur Kothi, Tehsil Vijaypur, District Samba . 

vide Notification No.44 of 2023/RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

No: lj DS"/ --. s-b 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. . 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ankush Kohli, Advocate 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~ ~S$ 9-\:, )_e2-lt /RG/LP Dated:\ l.. .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ambika Bharti 
D/0 Girdhari Lal 
RIO H.No 219 Lane No.1, Mohalla Priyadarshani Nagar, Tehsil & District 
Jammu 

vide Notification No.533/2022/RG/LP Dated 27.05.2022 

declared as Absolute/Final. 

By Order 

No: C-\b~~-]b- RGILP Dated: \l.:- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

has been 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ambika Bharti, Advocate 

...... for information and necessary action.~. ~ 

~ddl .• stra~. tlm.) v ~/-
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: l:\3JC\. ~J-o)JiJRG/LP Dated:\)-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sajjad Ahmed 
S/0 Raiz Ahmed 
RIO Village Samote, Tehsil Surankote, District Poonch 

vide Notification No.698/2022/RGILP Dated 30.05.2022 has been 

declared as Absolute/Final. 

By Order 

No: C\o:Il-7b RG/LP Dated: .l.k_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
4. Secretary, Bar Council of India, New Delhi. 
5. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Po.onch. 
5. CPC e-Courts High Court of J&K and Ladakh~ Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sajjad Ahmed, Advocate 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y~ c:J ctb 'Ln)Jj /RG/LP Dated:\)_ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abdul Rehman Mattoo 
S/0 Mohd Erfan Mattoo 
RIO House No.26, Ward No.7, Shaheedi Mohalla, 
Tehsil & District Kishtwar 

vide Notification No.532/2022/RGILP Dated 27.05.2022 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: J..L_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abdul Rehman Mattoo, Advocate 

...... for information and necessary actiot ~ 

Ad~egisJ;l} (Adm.) 

. ·~ ~ 



146 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: lf 41 ~ 2 o')J-\ /RG/LP Dated:l L03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Romaan Shoket Manhas 
S/0 Shoket Amien Manhas 
RIO Samote, W.No.15, Hari Mohalla, Tehsil Surankote, District Poonch 

vide Notification No.l684 Dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order 

. ~ 

No: q b %-S'- 9 )_ RGILP Dated: t ')_ .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. · 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Romaan Shoket Manhas, Advocate 

...... for information and necessary action. 

(Adm.) 

~/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: '-\~ 'L ~')_c)_ lJ /RG/LP Dated: \ ~3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sumeet Angural 
S/0 Janam Raj Angurala 
RIO H.No.158, Chand Nagar, Below Gummat, Tehsil & District Jammu 

vide Notification No.713/2022/RGILP Dated 30.05.2022 has been 

declared as Absolute/Final. 

By Order 

RG/LP Dated:\ J-:o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sumeet Angural, Advocate 

...... for information and necessary~~-) 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ltlt:b ~~a),~ /RG/LP Dated:\ 1-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Anjali Sharma 
/ D/0 Sushil Sharma 

RIO H.No.540, Lane no.2, Rani Talab, Tehsil & District Jammu 

vide Notification No.20 of 2023/RG/LP Dated 10.02.2023 

declared as Absolute/Final. 

By Order 

RGILP Dated: i.l:::::o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 

has been 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Anjali Sharma, Advocate 

...... for information and necessary action. 

1 
~ ~"l 

flddl· ~:r 1(1\.dm.) 

·v ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 44Lt ~ J--o'J__,~ /RG/LP Dated: \'2-;o3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Reshiv Dev Sharma 
S/0 Ram Murti 
RIO Panthal Road, Matyal, Udhampur Road, Tehsil Katra, District Reasi 

vide Notification No.1953 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

. ~A 

RGILP Dated: ( Y.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
4. Secretary, Bar Council of India, New Delhi. 
5. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. . 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Reshiv Dev Sharma, Advocate 

...... for information and necessary action. 

f\ddi.~$.dm.) 
v ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y ~.>= ~ ~~ /RG/LP Dated:r:V:o3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rishav Khajuria 
S/0 Rajinder Parshad 
RIO Ward No.16, Near Sheep Husbandary Office, Shiva Nagar, 
Tehsil & District Kathua 

vide Notification No.1963 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

#dL~mAdm.) 
v ~· 

No: g lD/-l )---. RGILP Dated: .Lk::;.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rishav Khajuria, Advocate 

...... for information and necessary actiont ~ · 

Addl~~}(Adm.) cv ~ 

~I 
I 
I 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No:~\.\~ ~ ~>t-\ /RG/LP Dated:\Y.o3.2024 

Provisional admission as an Advocate, granted under the 

· Advocates Act, 1961 in favour of: 

Mr. Ganesh Sharma 
S/0 Sat Paul Sharma 
RIO Bakhar Tehsil Siot District Rajouri 

vide Notification No.472 of 2021/RG Dated 29.03.2021 has been declared 

as Absolute/Final. 

By Order 

MdL Wt~A. dm.) v ~-
No:Cj \\ ~- ":2-D RGILP Dated: \ ')_-.-o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same . 
. 1. Mr. Ganesh Sharma, Advocate 

...... for information and necessary action_ ~ . / 

~~~· 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y4J ~ J--o':v~_/RG/LP Dated: \'l.-;oa.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Manveet Singh 
S/0 Parvinder Singh 
RIO H.No.59, Sec 6, Lane 6, Nanak Nagar, Tehsil & District Jammu 

vide Notification No.1893 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

,/~v/ 
RGILP Dated: \ V03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Mr. Manveet Singh, Advocate ~ 

. .... .for information and necessary action. ~Jj_ 

~ddl. egistra'flfAdm.) 

v $Y/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y 4 g- 4!J ~:Jj /RG/LP Dated: l~03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Jaya Bharti Khajuria 
D/0 Uttar Kumar Khajuria 
RIO Near GHS Malad, Sector Billawar, Village Malar, 
Tehsil Lobi Malhar, District Kathua 

vide Notification No.956 of 2022/RG/LP Dated 27.07.2022 has been 

declared as Absolute/Final. 

By Order 

A~.bbtfAdm.) 
# 

RG/LP Dated:\ )-.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. · 
President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Jaya Bharti Khajuria, Advocate . ~ 

. .... .for information and necessary action . 

.t\sfdl. Re istr~~dm.) 
v 4· 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~'-{Cj ~ 2-a'>.J~ /RG/LP Dated:\ 1-:03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Avleen Kour 
D/0 Harbhajan Singh 
RIO 49B, Sainik Colony, Tehsil & District Jammu 

vide Notification No.1005 of 2023/RG/LP Dated 01.06.2023 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: l "2--.83.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Avleen Kour, Advocate 

...... for information and necessary acti~. ~ ..., 

~~~r(Adm.) 
LV ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: yyq ~ ~Vf /RG/LP Dated:\)...03.2024 

Provisional admission as ·an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Manik Bhardwaj 
S/0 M. K. Bhardwaj 
RIO 41 BIB llnd Extension, Gandhi Nagar, Tehsil & District Jammu 

vide Notification No.494 of 2021/RG Dated 29.03.2021 has been declared 

as Absolute/Final. 

By Order 

RG/LP Dated: )V' .03.2024 o/' 
Copy forwarded to the: -

1. Principal District and Session·s Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. ManikBhardwaj, Advocate 

. N 

. , .. ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 4S'eJ ~ ~'))j /RG/LP Dated~"Y-:03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Mehrul Nisa 
S/0 Nazir Ahmed Jaral 
RIO Bhati Alinbass, Tehsil Pogal Paristan, District Ramban. 

vide Notification No. 760 Dated 30.12.2020 has been declared as 

Absolute/Final. 

By Order 

. i\Adl. u~dm.) 
.7y fo/ 

RGILP Dated: \ Y.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. · 
President, District Bar Association, Ramban. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Mehrul Nisa , Advocate u 

. ..... for information and necessary action . 

. ~I. ·wsJ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(ExerCising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: LiS\ ~ ~')!j /RG/LP Dated:tVo3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sanjeev Kumar 
S/0 Som Lal 
RIO Mishriwala Road Pakhiana near Satkar Cattle Feed, 
Tehsil & District Jammu 

vide Notification No.279 of 2023/RG/LP Dated 14.02.2023 has been 

declared as Absolute/Final. 

By Order 

i\Ml. ~rtfAdm.) 
v. $Y 

RG/LP Dated: f Y.if3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sanjeev Kumar, Advocate 

...... for information and necessary :r. ~.\Av 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU. 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION · 

No: 4S)_ ~ '),o:>1i /RG/LP Dated:fY.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shams Un Nisa 
D/0 Ali Mohd Mala 
RIO Gund Hassi Bhat , Lawaypora, Parray Mohalla, Tehsil & District 
Srinagar 

vide Notification No.656 of 2021/RG Dated 05.07.2021 has been declared 

as Absolute/Final. 

By Order 

No:q(]~-1%: RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shams Un Nisa, Advocate 

...... for information and necessary action . 

. ~ ~., 
Add~istr~(Adm.) 
~- ¥ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 4S~ ct:h")..'='\Ji /RG/LP Dated:' )-;63.2024. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Monisa Manzoor Mir 
D/0 Manzoor Ahmad Mir 
RIO Khwaja Pora Nowshehra, Tehsil Eidgah, District Srinagar 

vide Notification No.1060 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

RGILP 

Addl. ~~~dm.) 
Dated: I M3.~4 ~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Monisa Manzo or Mir, Advocate 

...... for information and necessary action. 

Addl.~\~dm.) 
~. ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~11 r::;;_o/o~-t.;....;-..;)-o..;...YJ~ _ _,;/RGILP Dated: I),- .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Malik Fahdul Haq 
S/0 Mohamad Ashraf Malik 
RIO Near Jamia Masjid, Nagam, Tehsil Kokernag, District Anantnag 

vide Notification No.1194 Dated 17.11.2018 has been declared as 

Absolute/Final. 

By Order 

1 ~/tiT .. 
Ad~ ~striilf(Adm.) 

Dated: ...!J:::_.03.2024 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Malik Fahdul Haq, Advocate 

...... for information and necessary action. 

Addl. Registrar (Adm.) 

@ ft/ 
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GH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y S'~ ~ t-D';~.J-i /RG/LP Dated: t ~03.2024 

Provisional admission as an Advocate, . granted under the 

Advocates Act, 1961 in favour of: 

Ms. Henna Muzafar 
D/0 Muzafar Sultan Dar 
RIO Seer Hamdan, Tehsil & District Anantnag 

vide Notification No 88 of 2022/RG/LP Dated 24.02.222 has been 

declared as Absolute/Final. 

By Order 

Add~~~ 
RGILP Dated: 1b_.03.2024 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Henna Muzafar, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ----'-Vf=-s-...6 ~t~}'l?..;...'Y'1.:..-__ /RG/LP Dated: t )-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Heena Rafiq 
D/0 Mohammad Rafiq Baqal 
RIO Chattabal, Patlipora, Bakshi Lane, Tehsil South, District Srinagar 

vide Notification No.1025 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

No: 9 l----b 4 .- 1-/ RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Heena Rafiq, Advocate 

..... .for information and necessary action. 

Addl. 

& 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y Sl ~b2-D>lf /RG/LP Dated:\~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tayba Gulnar Subia 
D/0 Farhat Hussain Subia 
RIO Ashyana Eram, Buchwara Dalgate, Tehsil Khanyar, District Srinagar 

vide Notification No.669 of 2021/RG/LP Dated 05.07.2021 has been 

declared as Absolute/Final. 

By Order 

Addl. ~~dm.) 
a ~ 

No: Dt~'J 6- ~ )_ RG/LP Dated: b:::_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. · CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tayba Gulnar Subia, Advocate 

..... .for information and necessary action. 

Ad~~(Adm.) 
~ ~ 



v 

164 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y f:& ah ~'))j /RG/LP Dated: t l.;o3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Hassina Farooq 
D/0 Farooq Ahmad Shah 
RIO Pethpora, Tehsil Narbal, District Budgam 

vide Notification No.1309 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order 

Addl.~egistra:1 
dm.) 

~· ~ 
RGILP Dated: t J-.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Hassina Farooq, Advocate 

...... for information and necessary action. 

Addl. ~~Adm.) 
i ~ 
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IDGH COURT OF JAMMU & KASHlVIIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: y S:Cj ~ ~>lf /RG/LP Dated:\ 'L.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Khushnama Choudhary 
D/0 Sh. Manzoor Hussain 
RIO Haripora, Tehsil Kangan, District Ganderbal 

vide Notification No.l824 of 2023/RG/LP Dated 06.09.2023 has been 

declared as Absolute/Final. 

By Order 

No:~').~\ -C\ b-- RG/LP 

Ad~~~m.) 
Dated: t 'L .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Khushnama Choudhary, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ltbD ctL~ /RG/LP Dated:t'~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tabinda Yousuf 
D/0 Mohd. Yousuf Kharadi 
RIO Habba-Kadal, Shalla-Kadal, Wazir Building, Tehsil & District 
Srinagar 

vide Notification No.2013 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

~ ~ f'l\tl. 
Addl. ~r (Adm.) 

By Order 

RGILP 
~·· ~. 

Dated: t)_.o3.2024 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. ·cPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. · 
7. Ms. Tabinda Yousuf, Advocate 

...... for information and necessary action. 

Addi.~Adm.) 
~ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 0 6t :0) ::U,)!t /RG/LP Dated:\ )-;03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rizwan Yousuf Malik 
S/0 Mohd Yousuf Malik 
RIO Panzan, Tehsil Chadoora, District Budgam 

vide Notification No.l152 of 2023/RG/LP Dated 03.06.2023 has been 

declared as Absolute/Final. 

By Order 

Addl. egistr~dm.) 
RG/LP Dated: \ l.--.03.2024 ~-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rizwan Yousuf Malik, Advocate 

...... for information and necessary action. 

\\ 

Ad egistrar (Adm.) 

~ A!-/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: lj bl__ o.b ~'?--& /RG/LP Dated:i J.-..:-'03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Firdoos Ahmad Bhat 
S/0 Mohmmad Maq bool Bhat 
RIO Bhat Mohalla Keegam,Tehsil Drugmulla, District Kupwara 

vide Notification No.1856 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

Addl. ~~dm.) 
No:Dt~ \)__~ \%-- ~ ~ 

RGILP Dated: f:k:.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Firdoos Ahmad Bhat, Advocate 

...... for information and necessary action. 

~Ai\:> 
Addl. Registrar (Adm.) 

% ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: l:\ b ~ ~ ~)Jj /RG/LP Dated:lL.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Arif Hussain 
S/0 Nissar Hussain 
RIO Shakar, Tehsil & District Kargil 

vide Notification No.539 of 2022/RG/LP Dated 27.05.2022 has been 

declared as Absolute/Final. 

By Order 

No: ~ "b\ '4- )--S,.. RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Arif Hussain, Advocate 

..... .for information and necessary action. 

h \\ Y\,h 
Add~at(Adm.) 
@ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates A.ct, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: \Y.o-3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Bilal Ahmad Dar 
S/0 Sunauallah Dar 
RIO Surigam Lolab, Sheikh Mohallah, Tehsil Lalpora, District Kupwara 

vide Notification No.1470 of 2021/RG Dated 16.12.2021 has been 

declared as Absolute/Final. 

By Order 

Addl. ~~dm.) 
RGILP 

@ ~ . 
Dated: 1 J.... .03.2024 ~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Bilal Ahmad Dar, Advocate 

...... for information and necessary action. 

Addl~Adm.) 
@ flo/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: f) ... 03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Syed Basit Ahmad lndrabi 
S/0 Syed Sharief Ahmad Indrabi 
RIO Mir Mohalla Damjan, Tehsil Qazigund, District Anantnag 

vide Notification No.1135 of 2021/RG Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order . U-/1)1-, 
Addl. Registraf-iAdm.) 

@ ~ 
RG/LP Dated: .D:::::_.03.2024 .e ~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. .lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Syed Basit Ahmad lndrabi, Advocate 

.... · . .far information and necessary action. 

Addl. 

~· 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y 6b ~ )p)Jj /RG/LP Dated:\?--.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mir Mohsin Ali 
S/0 Shabir Ahmad Mir 
RIO Mir Mohalla Pallar, Jama Masjid, Tehsil & District Budgam 

vide Notification No.620 of 2021/RG Dated 05.07.2021 has been declared 

as Absolute/Final. 

By Order 

Addl. ~a;1hm.) 
~ ~ 

No:9~YI~~b RG/LP Dated: \ )-- .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mir Mohsin Ali, Advocate 

..... .for information and necessary aCtion. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: lj bt ~ ~)).( /RG/LP Dated:~'Y-03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Jazib Ahmad Yatoo 
S/0 Gh Hassan Yatoo 
RIO Ogmuna, Rather Mohalla, Tehsil Kawarhama, District Baramulla 

vide Notification No.594 of 2021/RG/LP Dated 05.07.2021 has been 

declared as Absolute/Final. 

By Order 

Add~fri\lAdm.) 
@ ~· 

NoA ~ Yl- s-?>- RG/LP Dated: \ Y.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.· 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Jazib Ahmad Yatoo, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y b[5- ;b ~'))( /RG/LP Dated:\~3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aaqib Hussain Kumar 
S/0 Abdul Salam Kumar 
RIO Narupora, Tehsil Kokernag, District Anantnag 

vide Notification No.552 of 2021/RG/LP Dated 03.07.2021 has been 

declared as Absolute/Final. 

By Order 

Addl. gistra~ ~Adm.) 

RGILP 
~ 

DatedJ V.o3.2024 

~-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aaqib Hussain Kumar, Advocate 

...... for information and necessary action. 



175 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 4 b9 "-6 ~;J.j /RG/LP Dated:\~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Snober Azad 
D/0 Nisar Ahmad Azad 
RIO Kakasathoo Jamalatta, Tehsil South, District Srinagar 

vide Notification No.877 Dated 18.10.2019 has been declared as 

Absolute/Final. 

By Order 

RG/LP Dated: tJ--.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Snober Azad, Advocate 

...... for information and necessary action. 

\\ \..,~~ . 

AdK~i~trar (Adm.) 

~ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 47o ~ 2_cv)Jt, /RG/LP Dated:t \.--j)3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. lqra Manzoor 
D/0 Manzoor Ahmad Mir 
RIO Mohalla Bongam, Tehsil Rajpora, District Pulwama 

vide Notification No.1741 Dated ·18.03.2020 has been declared as 

Absolute/Final. 

By Order 

Addl.~~Adm.) 
~ ¥ 

No: C!sb7---7 ~ RG/LP Dated: t J---:o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. lqra Manzoor, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

No: \JJl ~') :>&':J1 /RG/LP Dated:\)-.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sabreena Rasool Kar 
D/0 Ghulam Rasool Kar 
RIO ldd Gha lqra Lane IT, near Aali Masjid, Tehsil & District Srinagar 

vide Notification No.l031 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order 

rl~/i\h 
Add~egistral\iAdm.) 
~ ~ 

No: Bt~lt-<6-4- RGILP Dated: J )--.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sabreena Rasool Kar, Advocate 

...... for information and necessary action. 

~ ~ v\\h 
Add~tra'?r (Adm.) 

Cit # 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~1 2-~ ~')__1.( /RG/LP Dated:\)... .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rakhshan Sajad 
D/0 Sajad Hussain Kawa 
RIO Sehyar Aali Kadal, Jamalatta, Tehsil & District Srinagar 

vide Notification No.lOlO of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order 

~ ~'-"-1!h 
Addl. ~rar (Adm.) 

@, ~ 
RGILP Dated: \ Y .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rakhshan Sajad , Advocate 

..... .for information and necessary action. 

h_ 1/\1\"l 
Addl. ••strar~Adm.) 

~ ~ 
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IDGH COURT OF JAMMU & KASHMm AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: YJ~ sJu -:u,)=~ /RG/LP Dated: Jko3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Danish Shafi Bhat 
S/0 Mohammad Shafi Bhat 
RIO Tehsil Tulmulla, District Ganderbal 

vide Notification No.931 of 2022/RG/LP Dated 27.07.2022 has been 

declared as Absolute/Final. 

By Order 

Addl.~~m.) 
@. ~ 

RGILP Dated: .1}::_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Danish Shafi Bhat, Advocate 

...... for information and necessary action. 

h ~~I> 
Addl~ar (Adm.) 

@ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: _lf __ ;t;t...._~lf~----~-01_----:/RG/LP Dated: !Jr .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Moazim Sultan 
S/0 Mohammad Sultan Sofi 
RIO Chakloo, Tehsil & District Baramulla 

vide Notification No.1112 of 2023/RG/LP Dated 02.06.2023 has been 

declared as Absolute/Final. 

By Order 

Addl. ~~ldm.) 
& ~ 

No: 'fo/o3r- j{) RG/LP Dated: ___!.:::_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Moazim Sultan, Advocate 

...... for information and necessary action . 

. ~ ~h 
Addl. ~istrar'(A.dm.) 
~ ~ 
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IDGR COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: l ~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ravish Shafi Lone 
D/0 Mohammad Shafi Lone 
RIO Khalifa Pora, Tehsil Khanyar, District Srinagar 

vide Notification No.116 of 2023/RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

No:GJ Y'IK -'A.l- RGILP Dated: J.:1._.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Ravish Shafi Lone, Advocate 

...... for information and necessary action. 

~13 
Addl. Registrar (Adm.) 

~ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y7b ::b:l-o~ /RG/LP Dated: ( s.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Javaid Iqbal Lone 
S/0 Mohd Iqbal Lone 
RIO Shah-pora Bala, Chorwan, Tehsil Gurez, District Bandipora 

vide Notification No. 39 of 2022/RG/LP Dated 23.02.2022 has been 

declared as Absolute/Final. 

By Order 

Addi.~~(Adm.) 
(i ~-

No: Gt 4 )..).._ L.-C{. RGILP Dated: ~.03.2024 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Javaid Iqbal Lone, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHlVIIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: &77 ~ ~o").-.-~ /RG/LP Dated:\ ~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sabreena Hafiz 
D/0 HafiZ Ullah Wani 
RIO Ompora, Tehsil & District Budgam 

vide Notification No.132 of 2022/RG/LP Dated 25.02.2022 has been 

declared as Absolute/Final. 

By Order 

~ .. 

No: q Y~O-~b RGILP Dated: ~.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Sabreena Hafiz, Advocate 

...... for information and necessary action. 

~ 
Addl. Registrar (Adm.) 

@ /M7 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~7& ab ~Q'k-Y /RG/LP Dated:\ ~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Imtiyaz Ahmad Rather 
S/0 Abdul Ahad Rather 
RIO Chanthan Chekpora, Tehsil Beerwah, District Budgam 

vide Notification No. 1469 Dated 06.03.2020 has been declared as 

Absolute/Final. 

By Order 

Addl~'rl1Adm.) 
Ci l;~ 

RGILP Dated: J..1_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
4. Secretary, Bar Council of India, New Delhi. 
5. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Jncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Imtiyaz Ahmad Rather, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMm AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~J'\ ~ ~JM /RG/LP Dated:\~03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tahreem Tariq Masoodi 
D/0 Syed Tariq Ahmad Masoodi 
RIO Kawadara, Sheikb-ul-Aiam Colony, Tehsil Khanyar, District 
Srinagar 

vide Notification No.1062 of 2022/RG/LP Dated 28.07.2022 has been 

declared as Absolute/Final. 

By Order 

No:OJY L( Vt -S I RGILP Dated: a.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tahreem Tariq Masoodi, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 4 &o c:vb ')_okL{ /RG/LP Dated:\~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Hadiya Rasheed 
D/0 Abdul Rasheed Hajam 
RIO Kawoosa Khalisa Tang Mohalla, Tehsil Narbal, District Budgam 

vide Notification No.583/2022/RGILP Dated 27.05.2022 has been 

declared as Absolute/Final. 

By Order 

AddJYr(t'r$<Adm.) 
~ ~'. . / Q>y 

No: q 4 .s-)... -~ 2 - RGILP Dated: __!}_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Hadiya Rasheed, Advocate 

...... for information and necessary action. 

Ad~ilr (Adm.) 

~ ~ 
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IDGH COURT OF JAMMu & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Yfs ( ~ ")...o)..y, /RG/LP Dated: \ '3..03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Marufa Jareerah 
D/0 Sofi Gulam Mohmmad 
RIO Mughai Masjid, Hawal, District Srinagar 

vide Notification No.753 of 2021/RG/LP Dated 12.08.2021 has been 

declared as Absolute/Final. 

By Order 

Addl. ~~dm.) 
~ ~ 

No:q45~-bS- RGILP Dated: .J.l.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
4. Secreta1y, Bar Council of India, New Delhi . . 
5. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. 1\'Iarufa Jareerah, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ftg ':k. :Jc, ')_.,c,') 1:J /RG/LP Dated: l ~03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tahmeena Farooq 
D/0 Farooq Ahmad Bhat 
RIO Repora, Tehsil Lar, District Ganderbal 

vide Notification No.1686 Dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order 

Addl. ~~dm.) 
~ ~ 

RGILP Dated: [1_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. .Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the oWicial website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tahmeena Farooq, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: yR-s ~ ~okkf /RG/LP Dated: f&.o3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shahroze Ahmad Mir 
S/0 Ab Samad Mnr 
RIO Kawarhama, Aastan Mohalla, Tehsil Tangmarg, District Baramulla 

vide Notification No.880 Dated 17.10.2018 has been declared as 

Absolute/Final. 

By Order 

Addl. R~:r'ria.m.) 
@_ ~ 

RGILP Dated: ~.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the ofiicial website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shahroze Ahmad Mir, Advocate 

...... for information and necessary action. 

egistr~Adm.) 
~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 0 g y ~ 2--o)Jq /RG/LP Dated:/~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Mursaleen Gul 
D/0 Ghulam Rasool Shah 
RIO Namlabal, Rajah Shah Colony, Tulbagh, Tehsil Pampore, District 
Pulwama 

vide Notification No.49 of 2022/RG/LP Dated 23.02.2022 has been 

declared as Absolute/Final. 

By Order 

~~ 
Addl. RegisN!d- (Adm.) 

~ ~ 
RGILP Dated: J..3_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New D~lhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President. District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mu.rsaleen Gul, Advocate 

...... for information and necessary action. 



191 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 49s~ ~ ~).J{ /RG/LP Dated: t 303.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tawheeda Habib 
D/0 Habib UUah Dar 
RIO Nangerpora, Mughama, Tehsil Kunzer, District Baramulla 

vide Notification No.115 of 2021/RG/LP Dated 25.02.2022 has been 

declared as Absolute/Final. 

By Order 

Add~~Adm.) 
@ ~ 

No: OJ!ifs_ 7 _q Vf RGILP Dated: ~.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Tawheeda Habib, Advocate 

· ..... .for information and necessary action . 

. ~ ~/.-y\1. 
Addl. ~rar~~dm.) 
~ A/' 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: V 8-6 0lv ·:\ ... ;)}11 /RG/LP Dated:( 1 .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Fozia Shafl 
D/0 Mohamed Sbafi Shah 
RIO Khansahib, Tehsil Klb.ansahib, District Bud.gam 

vide Notification No. 579/2022/RG/LP Dated 27.05.2022 has been 

declared as Absolute/Final. 

By Order 

Addl~~ (Adm.) 

~ # 
Dated: li .. 03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. SecretanJ, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President. District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the of1~icial website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. JF'ozlia Sha:fi, Advocate 

..... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y g 7 ~ ~ylf /RG/LP Dated:b.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sheikh Azhr U Din 
S/0 Mohammad Akbar Sheikh 
RIO Tadid Mohallah, Check Kanispora, Tehsil & District Baramulla 

vide Notification No.l35 of 2022/RG/LP Dated 25.02.2022 has been 

declared as Absolute/Final. 

By Order 

Addl. ~t:a"1:tAdm.) 
@ A:Y 

RGILP Dated: ~.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sheikh Azhr U Din, Advocate 

...... for information and necessary action. 
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-·mGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 4%0\ ctb ~>lf /RG/LP Dated:\~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shahrukh Ishaq 
S/0 Mohd Ishaq Chandail 
RIO Dallah, Housing Colony Phase-2nd, Tehsil & District Udhampur 

vide Notification No.1197 of 2023/RG/LP Dated 05.06.2023 has been 

declared as Absolute/Final. 

By Order 

@ 
RGILP Dated: 11._.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shahrukh Ishaq, Advocate 

..... .for information and necessary action. 

Add~(Adm.) 
fr 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y Cj b ~ ~o).,y /RG/LP Dated:\ :S .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

~r.Adilltashid 

S/0 Abdulltashid Sheikh 
WO ~ohalla Khawaja Sahib, Tehsil & District Baramulla 

vide Notification No.1266 of 2021/ltG Dated 16.11.2021 has been 

declared as Absolute/Final. 

By Order 

Addl~~Adm.) 
@~ fo~ 

No: 0 ! S" 5" S- ("J () - RGILP Dated: ~.03.2024 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. ·President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. ~r. Adilltashid, Advocate 

...... for information and necessary action. 



196 

IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: YC)l ~ ~"'l.-Y /RG/LP Dated:{ ~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rahil Habib 
S/0 Habib Ullah Rather 
RIO Akhzar, Avenue Sector-2, Ellahi Bagh, Tehsil Eidgah, District 
Srinagar 

vide Notification No. 507 of 2021/RG Dated 31.03.2021 has been declared 

as Absolute/Final. 

By Order 

. AddL~(Adm.) 
~ ~ 

No:CJs-6!-66- RGILP Dated: fi_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Governmemt Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Rahil Habib, Advocate 

...... for information and necessary action. 

Addl.~1\l-(Adm.) 
~ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: yCl~ ~ ~)lr /RG/LP Dated:\ ~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Syed Mohtasim 
S/0 Syed Manzoor Ahmed 
RIO Munawarabad, District Srinagar 

vide Notification No.771 Dated 30.12.2020 has been declared as 

·Absolute/Final. 

By Order 

. Add~W(Adm.) 
~ ~ 

No: 0~67-/3>- RGILP Dated: 1.1__.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Syed Mohtasim, Advocate 

...... for information and necessary action. 

Addl~(Adm.) 
~ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 4 OJ~ ~ ~')..!( . /RG/LP Dated~~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Asima Amin 
D/0 Mohd Amin Nazki 
RIO Latter Masjid, Safa Kadal, Tehsil Eidgah, District Srinagar 

vide Notification No. 529/2022/RG/LP Dated 27.05.2022 has been 

declared as Absolute/Final. 

By Order 

Addl. ~;;jf(A_dm.) 
~ fo/ 

RGILP Dated: &.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Asima Amin, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y 9 L( ~ ~)clt /RG/LP Dated:\ s.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. ArifRasheed Bhat 
S/0 Ab Rasheed Bhat . 
RIO Aishmuqam, Mir Mohalla, Tehsil Pahalgam, District Anantnag 

vide Notification No.lOOO of 2023/RG/LP Dated 01.06.2023 has been 

declared as Absolute/Final. 

By Order 

Addl~ ~1t~dm.) 
~ ~ 

RGILP Dated: a.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. ArifRasheed Bhat, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: \~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rabia Aziz 
D/0 Abdul Aziz Teli 
RIO Batapora, Tehsil & District Shopian 

vide Notification No.797 Dated 20.09.2019 has been declared as 

Absolute/Final. 

By Order 

Addl.~:rW(Adm.) 
No: 0S9s7- 04 

~ ~_..--/ 
RG/LP Dated: L3_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. · 
7. Ms. Rabia Aziz, Advocate 

..... .for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y9 6 ~ ~)ig /RG/LP Dated: (S.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Saima Akhter 
D/0 Gulam Mohe Din Dar 
RIO Umarabad Zainakote,Tehsil South, District Srinagar 

vide Notification No.776 Dated 30.12.2020 has been declared as 

Absolute/Final. 

By Order 

Addl. ~1tam.) 
~ ~-

No:Cf,s-qs-- bo_1 RG/LP Dated:l3_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Saima Akhter, Advocate 

...... for information and necessary action. 

Addl. ~{'Adm.) 
~ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Y OJ 7 ovk ~)lt _ /RG/LP Dated: ( ~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shabir Ahmad Shah 
S/0 Gh. Rasool Shah 
RIO Tarathpora, Aliabad, Tehsil Ramhal, District Kupwara 

vide Notification No. 1206 of 2023/RG/LP Dated 05.06.2023 has been 

declared as Absolute/Final. 

By Order 

Addl. ~::~dm.) 
@ ~ 

RG/LP Dated: .13_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Shabir Ahmad Shah, Advocate 

...... for information and necessary action. 

Ad~Jif (Adm.) 

~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: t, q %-~ ~)J{ /RG/LP Dated: l3 .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sakib Altaf 
S/0 Altaf Hussain 
RIO House No.1, Shaheen Lane, Near Tawheed Masjid Soura, Awantha 
Bhawan, Tehsil Eidgah, District Srinagar 

vide Notification No. 2054 of 2023/RG/LP Dated 13.09.2023 has been 

declared as Absolute/Final. 

By Order 

No: q 6 I I - /6- RGILP Dated: J..&;o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Sririagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sakib Altaf, Advocate 

...... for information and necessary action. 

Add~st:"1Jt (Adm.) 

@ ~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION. 

No: lf9'1 ~ ')..QAH /RG/LP Dated:\ S.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Junaid AshrafWani 
S/0 Muhammad Ashraf Wani 
RIO Lal Bazar, Barkat Lane Botshah Mohalla, Tehsil Eidgah, District 
Srinagar 

vide Notification No.l071 of 2023/RG/LP Dated 02.06.2023 has been 

declared as Absolute/Final. 

By Order 

Addl.~?a~dm.) 
G1 ~ 

No: q61J-)..-~ --- RGILP Dated: ~.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
·7. Mr. Junaid AshrafWani, Advocate 

...... for information and necessary action. 

Addl. 

~· 
dm.). 

~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: S oo ~ ').,o'>.k /RG/LP Dated:\~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Syed Mfiftul Qubra Andrabi 
D/0 Syed Mohammad HafiZ Andrabi 
RIO Karimabad, Peer Mohalla, Tehsil & District Pulwama 

vide Notification No.2010 of 2023/RG/LP Dated 12.09.2023 has been 

declared as Absolute/Final. 

By Order 

Addl. ~;;}\ldm.) 
G1 AV 

RGILP Dated: _/_3_.03.2024 No: 9 (., ~Y- ~C 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

· also keeping record of the same. 
7. Ms. Syed Mfiftul Qubra Andrabi, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: ( s.03.2024 

Provisional admission as an Advocate·, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Arshad Ahmad Bhat 
S/0 Gh. Mohd Bhat 
RIO Bhat Mohalla Laribal, Tehsil Kakapora, District Pulwama 

vide Notification No.l843 of 2023/RG/LP Dated 06.09.2023 has been 

declared as Absolute/Final. 

By Order 

ft. ~ 
No: q b3>1-~b RG/LP Dated: .L.3-.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama.· 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Arshad Ahmad Bhat, Advocate 

...... for information and necessary action. 

Add~111dm.) 
~ /&/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~ cL. ovb ~2Jr /RG/LP Dated:(~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Suheem Wahid 
S/0 Abdul Wahid 
RIO Mominabad, Lane-1, Batamaloo, New District Court Complex, Tehsil 
& District Srinagar 

vide Notification No.872 Dated 18.10.2019 has been declared as 

Absolute/Final. 

By Order 

ll-'iih 
Addl. Registrail{Adm.) 

q/ ~~ 
RG/LP Dated: fi_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

·also keeping record of the same. 
7. Mr. Suheem Wahid, Advocate 

...... for information and necessary action. 

~~-~~d# 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: l~bs ~~kit /RG/LP Dated: 1 "!>.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nazia Wahid 
D/0 Abdul Wahid 
RIO Mdninabad, Lane No.1, Batmaloo By-Pass New Court Complex, Tehsil 
& District Srinagar 

vide Notification No.863 Dated 18.10.2019 has been declared as 

Absolute/Final. 

By Order 

No:q 644 ..... s I - RG/LP Dated: a.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Nazia Wahid, Advocate . 

. .. . .. for information and necessary action.~ ~~ . 

~I.~ra~Ad_:t--
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ct ~&- 'Yb 2.-o>lj /RG/LP Dated: ( ~03~2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Danish Nazir Wani 
S/0 Nazir Ahmad wani 
RIO Gojwara Tulwari, Tehsil & District Srinagar 

vide Notification No.855 Dated 18.10.2019 has been declared as 

Absolute/Final. 

By Order 

No: CJ£oS"- 1 I - RGILP Dated: .1.3--.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Danish Nazir Wani, Advocate 



-~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: s:-al\ 9-b:Lo'k~ /RG/LP Dated: l ::S.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Owais Sareer 
S/0 Sareer Ahmad Sofi 
RIO Golshan Hayat, Tehsil Pantha Chowk, District Srinagar 

vide Notification No.725 Dated 19.09.2019 has been declared as 

Absolute/Final. 

By Order 

RGILP Dated: l S .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Sri nagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge L.ibrary, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Owais Sareer, Advocate 

..... ~for information and necessary action. 

ee· 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * *·* 

NOTIFICATION 

No: SbS~J.l.-1 .. /RG/LP Dated: 13>.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Chowdhary Furkan Anis 
S/0 Anis Ahmed Chowdhary 
RIO Rawalpora Fair Banks Colony Lane D, 
Tehsil Chanpora-Natipora District Srinagar 

vide Notification No.475 of 2021/RG/LP Dated 29.03.2021 has been 

declared as Absolute/Final. 

By Order 

~~d~ 
No: q ~/l ~?o RG/LP Dated: li.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Chowdhary Furkan Anis, Advocate 

...... for information and necessary action. 

~.~d~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ::;Db c.b'k~~ /RG/LP Dated:\ 1.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mudasir Maq bool Bhat 
S/0 Mohmad Maqbool Bhat 
RIO Marat Gam, Tehsil Handwara, District Kupwara 

vide Notification No.1170 Dated 15.11.2018 has been declared as 

Absolute/Final. 

By Order 

~· 

No: Cj{Bq~qo__,· ........ _RG/LP Dated: 11._.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. . 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and · 

also keeping record of the same. 
7. Mr. Mudasir Maq bool Bhat, Advocate 

...... for information and necessary action~. 

. . ,,h te· egistra~d~ 
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IDGH COURT OF .JAMMU & KASHMIR AND LADAKH AT .JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 411 °5 J.oJ.l-J /RG/LP Dated: ff .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohammad Sameen 
S/0 Rafiq Ahmad Reshi 
RIO Sadiqabad, K.P Road Near Post Office, Tehsil & District Anantnag 

vide Notification No.1913 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

4f:•·~~d~ 
No: R8D3- lo. RGILP Dated: _1_1 _.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4; President, District Bar Association, Anantnag. 
5~ CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6., lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohammad Sameen, Advocate 

...... for information and necessary action. 

AddL ~~Cdmi/ y Lif 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Sb l ~ ~')._y /RG/LP Dated: l s.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Javeed Ahmad Khan 
S/0 Gh. Rasool Khan 
RIO Awoora, Khan Mohalla, Tehsil & District Kupwara 

vide Notification No.284 Dated 16.07.2015 has been declared as 

Absolute/Final. 

By Order 

No: ~C/_.:::::::..b_RGILP Dated: li.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Javeed Ahmad Khan, Advocate · 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: S:o£ ~ 2-~2-~ /RG/LP Dated:\ ~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ovais Ahmad Rather 
S/0 Gh Mohammad Rather 
RIO Bumthan, Ratherpoa, Tehsil & District Anantnag 

vide Notification No.1084 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

te·~d4Y 
Dated: \.~ .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Ovais Ahmad Rather, Advocate · 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: s; D3 ~ ')....o}4 /RG/LP Dated: l S..03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Suraya Bashir 
D/0 Bashir Ahmad Dar 
RIO Furrah Mirbazar, Dangerpora, Tehsil & District Anantnag 

vide Notification No.7150 of 2021/RG/LP Dated 19.07.2021 has been 

declared as Absolute/Final. 

By Order 

~~~A ~str\)~ 
RG/LP Dated: .12_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Suraya Bashir, Advocate 

...... for information and necessary action. 

~ddl.~Adm.) 
. IV L4V 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: Slo a.b ~l&f /RG/LP Dated:\ 3 .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Stanzin Itzes Chosket 
D/0 Nema Stanzin 
RIO Besthang House, Shey, Tehsil & District Leh 

vide Notification No.1175 of 2023/RG/LP Dated 03.06.2023 has been 

declared as Absolute/Final. 

By Order 

No: cr7 Sc -3>6- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Leh. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Stanzin Itzes Chosket, Advocate 

...... for information and necessary action 

cedi. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated:l ~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abdul Majeed Zargar 
S/0 Gh Mohi -Ud-Din Zargar 
RIO H.No.llO, Sabah Lane, Lal Bazar, Botashah Mohalla, 
Tehsil & District Srinagar 

vide Notification No.l829 of 2023/RG/LP Dated 06.09.2023 has been 

declared as Absolute/Final. 

By Order 

No: OJl S] Jd 3 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. . 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Abdul Majeed Zargar, Advocate 

..... .for information and necessary action. 

egistra~fAdm.) 
v~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: \5.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

. Mr. Junaid Yasin Malik 
S/0 Yasin Sadiq Malik 
RIO Hum Shali Bugh, Tehsil Yaripora, District Kulgam 

vide Notification No.145 of 2023/RG/LP Dated 13.02.2023 has been 

declared as Absolute/Final. 

By Order 

No: q 7lt Y -S" 'k 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Junaid Yasin Malik, Advocate 

...... for information and necessary actiol ~ ~h · 

~at>t~ 
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IDGH COVRT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: S ~S ~ ~o'Jl{ /RG/LP Dated:\) .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aamir Ahmad Bhat 
S/0 Noor Mohd Bhat 
RIO Narbal, (Sunderabad) Magam, Tehsil Narbal, District Budgam 

vide Notification No. 37 of 2022/RG/LP Dated 23.02.2022 has been 

declared as Absolute/Final. 

By Order 

No:41S1 ...... 6c - RG/LP Dated: 3_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Aamir Ahmad Bhat, Advocate 

...... for information and necessary action. 

~dL 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act: 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: 13.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. ldrees Mushtaq 
S/0 Mushtaq Ahmad Bhat 
RIO Qazigund, Go usia Market, Tehsil Qazigund District Anantnag 

vide Notification No.1034 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

v~td~ 
RG/LP Dated: i3:L.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. · 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High C.ourt Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Idrees Mushtaq, Advocate 

..... .for information and necessary action. 

· . ~dl.~cd~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*****. 

NOTIFICATION 

/RG/LP Dated: { ~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rutba Mir 
D/0 Gh Mohammad Mir 
RIO Brein Guri, Moballa, Tehsil Khanyar, District Srinagar 

vide Notification No.1096 of 2021/RG Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

A ~ VttbrA ~ddl. ~a~dm.) 
v A:7 

RG/LP Dated: J...3_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3; Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. . 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploadmg on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Rutba Mir, Advocate 

...... for information and necessary action. ~ ~"'\1\J. 

~.~s:reA 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: S \1 ab ~>lt /RG/LP Dated: ( 1.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Haroon Khalid 
S/0 Khalid Latief 
RIO Nowgam, Kandi, Kalas, Tehsil & District Baramulla 

vide Notification No.458 of 2021/RG/LP Dated 05.06.2021 has been 

declared as Absolute/Final. 

By Order 

Addl. egtstra~ kldm.) v v-~ 
RG/LP Dated: u.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Haroon Khalid, Advocate 

..... .for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ,S;\% ck, ')....o>=Lf /RG/LP Dated:\ S.03.2024 
' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Maqsood Ahmad Mir 
S/0 Mohammad Yousuf Mir 
RIO Mir Mohalla, Bundzoo, Tehsil & District Pulwama 

vide Notification No.93 Dated 17.06.2019 has been declared as 

Absolute/Final. 

By Order 

No: (j 9s'J )...,-7 b - RG/LP Dated: J.3__.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Maqsood Ahmad Mir, Advocate 

...... for information and necessary action. 

-t\;ddl.~'1J:!.(Adm.) 
v ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: S\ 9 'Yb "}-o>Af /RG/LP Dated: 13.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Owais Ahmad Lone 
S/0 Abdul Rashid Lone 
RIO Mujgund, Rehmat-U-LLah Colony Tehsil Shaltang, District Srinagar 

vide Notification No.1949 of 2023/RG/LP Dated 11.09.2023 has been 

declared as Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication ·in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Owais Ahmad Lone, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: $).-o ~ ~)!.{ -/RG/LP Dated:~ 3 .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sofi Tajamul Islam 
S/0 Ab Rashid Sofi 
RIO Nowhara, Tehsil & District Pulwama · 

vide Notification No.832 Dated 26.12.2013 has been declared as 

Absolute/Final. 

By Order 

tfdl~~Adm.) 
:/ v~ 

No: g 9&&:=-Pt.t RG/LP Dated: 1.3_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sofi Tajamul Islam, Advocate 

...... for information and necessary actio~ ~ _ 

f\dd~~Adm.) 
h/ ~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: S":>\ ~ "")..o)...Lf- /RG/LP Dated:\3>.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mir Adil Rashid 
S/0 Abdul Rashid Mir 
RIO Waterhail Dangar Mohalla, Tehsil Khansahib, District Budgam 

vide Notification No.611/2022/RG/LP Dated 27.05.2022 has been declared 

as Absolute/Final. 

By Order 

No: Oj <fs 0( 6 ~ 9 0 ~ RG/LP Dated: u.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mir Adil Rashid, Advocate 

...... for information and necessary action.

1 
\ / 

A-ddl. ~i>(Adm.) v ~y 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: $"~"2.. ':b ')...o)Jj /RG/LP Dated:t S .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohammed Idrees Bhat 
S/0 Nazir Ahmad Bhat 
RIO House No.1, Lane No.2, Iqbal Colony, Wanbal Nowgam, 
Tehsil Chanapora, District Srinagar 

vide Notification No.l937 of 2023/RGILP Dated 11.09.2023 has been 

declared as Absolute/Final. 

By Order 

RGILP Dated: J3_.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohammed ldrees Bhat, Advocate 

...... for information and necessary action. 

~· 
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IDGH COURT OF JAMMU & ·KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

***** 

NOTIFICATION 

No: f;).~ ~2.-oYt /RG/LP Dated:\ ?,.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Hina Sarwar 
D/0 Mohmad Sarwar Khan 
RIO Ranbirpora, Tehsil Mattan, District Anantnag 

vide Notification No.l051 of 2023/RG/LP Dated 01.06.2023 has been 

declared as Absolute/Final. 

By Order 

No: 9 1) I -/ 6 - RG/LP Dated: /3 .03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. .President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

6. 

7. 

the official website. 
lncharge Library, High Court Wing Jammu/Srinagar for information and 
also keeping record of the same. 
Ms. Hina Sarwar, Advocate 

. ..... for information and necessary action. 

~ ~ n,h 
Addl. R~(.Alfm.) v ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 5;)-y ~ ).0 }L( /RG/LP Dated: t) .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Syed Mehr Ul Nisa Kazmi 
D/0 Syed Mureed Hussain 
RIO Niloosa, Qazipora, Tehsil Boniyar, District Baramulla 

vide Notification No.276 of 2023/RG/LP Dated 14.02.2023 has been 

declared as Absolute/Final. 

By Order 

l \ Y(l\:1 
Mdl~a{~Adm.) 
!t-;/ ~ # 

Dated: ,e_.o3.2024 No:CjC}f)_ ~y -- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Syed Mehr Ul Nisa Kazmi, Advocate 

...... for information and necessary action.~ \\.~ 

v·~=rc~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~'2-S ~ 2.-~~lt /RG/LP Dated: f Y .03.2024 

Prov_isional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Pervaiz Amin Wani 
S/0 Mohd. Amin Wani 
RIO Batpora Vailoo Gasrun, Tehsil Pahloo, District Kulgam 

vide Notification No.1375 of 2021/RG Dated 17.11.2021 has been 

declared as Absolute/Final. 

By Order 

No: 0, q b 3 - l D RG/LP Dated: lf:t-.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 

0\\:1 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Pervaiz Amin Wani, Advocate 

...... for information and necessary action. 

~dl.~~dm.) 
v ~# 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: $)...(:, wb ")...o')...l=f /RG/LP Dated: J 4.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohammad Aarif Shah 
S/0 Gh. Nabi Shah 
RIO Gundbal, Andergam, Tehsil Pattan, District Baramulla 

vide Notification No.1920 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

~~~dn;t 
No:Ci}q7J -7 6- RGILP Dated: lit--.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the r;~ext issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mohammad Aarif Shah, Advocate 

...... for information and necessary action. ~) 

~-RegistraedAV 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~ ')_ t e:b 2-c)...C, /RG/LP Dated: ( ~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Simran Qayoom 
D/0 Abdul Qayoom Kathjoo 
RIO Naidyar Rainawari, Tehsil Khanyar, District Srinagar 

vide Notification No.702/2022/RG/LP Dated 30.05.2022 has been declared 

as Absolute/Final. 

By Order 

A\ ~ ~h 
4\ldl. ~r {i\.dm.) 

'lv ~ 4Y 
RG/LP Dated: .1Ji_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Simran Qayoom, Advocate 

...... for information and necessary action. k ~ 

. ~;~1ed:t 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: S)..~ ~)....a')..~ /RG/LP Dated: 14.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Naveed Es Sehar 
S/0 Gh. Hassan Rather 
RIO Yamrach Teshil Yaripora District Kulgam 

vide Notification No.633/2022/RGILP Dated 27.05.2022 has been declared 

as Absolute/Final. 

By Order 

~~-
RG/LP Dated: _i_!:t..o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Naveed Es Sehar, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: 52-'1, ~ ")_o):L{ /RG/LP Dated:\ 5.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sheikh Saqib Ansari 
S/0 Mohammad Shafi Sheikh 
RIO Reshipora, Tehsil & District Kulgam 

vide Notification No.1997 of 2022/RG/LP Dated 14.11.2022 has been 

declared as Absolute/Final. 

By Order 

Addl. ~h1'UiAdm.) v v~ 
No: ~-, io"aa -~s __ RGILP Dated: J..!i_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Sheikh Saqib Ansari, Advocate 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section '58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: S''?:>o ~ )...o~~ /RG/LP Dated: I~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mehraj UI Bashir 
S/0 Bashir Ahmad Laway 
RIO Laroo, Tehsil & District Kulgam 

vide Notification No. 96 Dated 22.10.2020 has been declared as 

Absolute/Final. 

By Order 

v~~~~ 
RG/LP Dated: ~.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. · 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Jncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Mehraj UI Bashir ziz, Advocate 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: S"~\ ::b ')_o~~ /RG/LP Dated: ( lt .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Faizan Majid 
S/0 Abdul Majid Dharzi 
RIO Braripora, Khan Kahi, Sokhta, Nabakadal, Tehsil & District Srinagar 

vide Notification No. 454 of 2021/RG/LP Dated 05.06.2021 has been 

declared as Absolute/Final. 

By Order 

A~t{j~Av 
~o: q q 11 q --loop?f:RGILP Dated: _rt__.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President; J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Faizan Majid, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~ .'!> >-- i J.oy Y /RG/LP Dated: 1~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Adil Hussain Malia 
S/0 Gh. Hussan Malia 
RIO Gund Hassi Bhat ParrayPora, Tehsil Shaltang, District Srinagar 

vide Notification No.1779 of 2022/RG/LP Dated 11.11.2022 has been 

declared as Absolute/Final. 

By Order 

~~~~ 
RGILP Dated: ..J.:L.03.2024 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Adil Hussain Malia, Advocate 

...... for information and necessary action 

Addl. 

v 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: I 4.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Adil Hamid 
S/0 Ab Hamid Thoker 
RIO Gudoora, Tehsil & District Pulwama 

vide Notification No. 18 of 2023/RG/LP Dated 10.02.2023 has been 

declared as Absolute/Final. 

By Order 

No: I 0 D ),4 - ~ l - RGILP Dated: J!i_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Adil Hamid, Advocate 

...... for information and necessary action. 

· Addi.U;iiAdm.) v ~4V 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~sy ~ J-o:x&t /RG/LP Dated: f ~ .03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sohail Ahmad Mi.r 
S/0 Sh. Abdul Majeed Mir 
RIO Seriguo Danger Po.ra, Mir Mohalla, Tebsil Pattan, District Baramulla 

vide Notification No.2006 of 2023/RG/LP Dated 12.09.2023 has been 

declared as Absolute/Final. 

By Order 

Addb~~dm.) 
@y 0::~ 

RGILP Dated: l.f4_.o3.2024 

Copy forwardledl to the: -

1 . Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. Pre::~idet",t, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the oWicial website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. !VIr. SohaiY Ahmad Mir, Advocate 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: S ~S ~ ')..o)k{ /RG/LP Dated: I ~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Wakil Ahmad Parray 
S/0 Dilawar Ahmad Parray 
RIO Katipora Chersoo, Tehsil Awantipora, District Pulwama. 

vide Notification No. 366 of 2023/RG/LP Dated 14.02.2023 has been 

declared as Absolute/Final. 

By Order 

RG!LP Dated: fit_.03.2024 y 
Copy forwarded to the:-

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Wakil Ahmad Parray, Advocate 

...... for information and necessary action.~ \\ 

· 4-dd·l·. Wfr~Adm.) 
v ~A/ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: ( 4.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Mariya Bashir 
D/0 Bashir Ahmad Mir 
RIO Trissa Safapora, Raheem Aabad, Tehsil Lar, District Ganderbal 

vide Notification No. 178 of 2023/RG/LP Dated 13.02.2023 has been 

declared as Absolute/Final. 

By Order 

.....,n'"g'IVt'"str~ldm.) 
v~ 

No: I OD 6 ~-7 o- RGILP Dated: Jlr-.03.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. . 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Mariya Bashir, Advocate 

...... for information and necessary action~ ~ 

Addl~'jl} (Adm.) 

~ v~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

/RG/LP Dated: I V.o3.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Javid Ahmad Khan 
S/0 Abdul Rehman Khan 
RIO Utterpora, Harpora, Tehsil & District Shopian 

vide Notification No.748 Dated 19.09.2019 has been declared as 

Absolute/Final. 

By Order 

No: I O D '71-7 b -

M~l.~~m.) 
v v~ 

RGILP Dated: 1Jt_.o3.2024 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Mr. Javid Ahmad Khan, Advocate 

...... for information and necessary actiob \\ 

~~ AJl.dl:' Registrar ( Adm.) 

v ~~ 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

***** 

NOTIFICATION 

No: ~,$&- ~ "").c.rl(..- /RG/LP Dated: /~.03.2024 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shuby Rehman 
D/0 Ab Rehman Ahangar 
RIO Kulgam, Near Clock Tower, Tehsil & District Kulgam 

vide Notification No.l30 of 2022/RG/LP Dated 25.02.2022 has been 

declared as Absolute/Final. 

By Order 

·~~td~ 
RG/LP Dated: l.f:(_.o3.2024 No: {oo77-£/1-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Library, High Court Wing Jammu/Srinagar for information and 

also keeping record of the same. 
7. Ms. Shu by Rehman, Advocate 

...... for information and necessary actionl ~ 

Add~i;J~J{>Adm.) 
~ ~A>/ 


